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LEGISLATIVE ASSEMBLY.

Tuesday, 26th March, 1940.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)

«

in the Chair.

STARRED QUESTIONIS AND ANSWERS.

(@) ORAL ANSWERS.

SENIORITY AND PROMOTION OF MINISTERIAL ESTABLISHMENTS OF ARMY
HEADQUARTERS.

.1510. *Sardar Sant Singh; (a) Will the Defence Secretary please. state
whether it is a fact that ministerial establishments emploved in the
various Branches of Army Headquarters are not borne on one common
roll for the whole of Army Headquarters? o

(b) Are Government aware that the present system of seniority and.
promotion obtaining in Army Headquarters is productive of genuine
grievance in the ministerial establishments of Army Headquarters? If acy.
what steps, if any, are proposed to be taken to .rémedy’ the present state
of affairs? If no steps are contemplated, why not? -

Mr. 0. M. G. Ogilvie: (a) Yes.
(b) No.

AcTivGg ALLOWANCE GRANTED IN ARMY HEADQUARTERS.

+511. *Sardar Sant Singh: Will the Defence Secretary ‘please state
whether it is a fact that, in the Secretariat, the Assistant actually in
charge of a Section during the absence of the Superintemdent on leave, is
granted acting allowance, but that, in Army Headquarters, the man
actually performing duties does not receive acting allowance whick goes to
the man senior 'on the office roll irrespective of whether he is called upon
to take over the duties or not? If so, why?

Mr. O. M. @, Ogilvie: Every Branch in Army Headquarters is split
ap into a number of sections. Some are in charge of Superintendents and
some of Assistants. When a Superintendent goes on leave, the allgwance
may either go to the Assistant in the same section who does his work, or
to the Assistani-in-charge of another section.

“#Answer to this question laid on the table, the questioner boing absent.

(1727 ) A



1728 LEGISLATIVE ASSEMBLY [26TH Mar. 1940

FemaLe CLERKS IN ARMY HEADQUARTERS.

1612. *Sardar Sant Singh: (a) Will the Defence Sécretary please state
the number of female unqualified clerks recruited 'for service in Defence
Hgquuarterg since the 4th September, 1939, and how many of them are
either:

: 2
(i) wives, or :
(ii) daughters
of permanent employees of the Government of India who are in reo,eipt of
salaries over Rs. 800 per mensem?

(b) Is it a fact that these female clerks get double the pay received
by male clerks? If so, why?

Mr. C. M, G. Ogilvie: (a) 24
(a) (@). 9.

(a) (). 1.

(b) No. i
STAFF IN THE ARMAMENTS DIRECTORATE, ARMY HEADQUARTERS.

$518. *Sardar Sant Singh: (a) Will the Defence Secretary please state
whether it is a fact that a Principal Foreman getting pay at Rs. 800
per mensem has recently been posted in the Armaments Directorate,
Army Headquarters, to assist the clerical establishment of that Directorate
in technical matters?

(b) Will the Defence Secretary please lay on the table a statement
showing the pay and allowances drawn at present by each Superintendent,
Assistant and clerk of that Directorate?

Mr. 0. M. @. Ogilvie: (a) A principal foreman on Rs. 775 per mensem,
who is a specialist, has been posted to Armaments Directorate, Army
Headquarters, to deal with certain technical problems.

(b) A statement is laid on the table.

Btatement showing the puy and allowance drawn at present by the staff of the Armaments
Directorate, Master General of the Ordnance Branch.

Pay. Duty
allowance.
Rs. A.P. Rs. A. P
1. Mr. Raghunath Pershad, Superintendent . . 700 0 O
2. Mr. Shiv Ram Dass, Buperintendent . . 660 0 O
3. Mr. Immam-ud-Din, Superintendent . . . 620 0 O .. ie
4. Mr. Amar Nath Jerath, L. T. S. Assistant . . 404 0 0 50 0 O
$. Mr. B. B. Bhatnagar, L. T. S. Assistant . . . 8.0 0 .. =%
6. Mr. M. Joohii, L. T. B. Aesistant . .. . 404 0 O
4. Mr. U. C. Banetjee, L. T. 8. Assistant . . . 404 0 O
8. Mr. C. W. Batenan, L. T. 8. Assistant . . . 88 0 0
9. Mr. T. Johnstone, L. T. S. Assistant . . . 272 0 0
10. Mr. Dharam Das, Second Division Clerk . . 242 0 0 e

tAnswer to this question laid on the table, the questioner being absent.
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Statement showing the piy and ullowanscs drawa at present by the staff of the Armaments
Directorate, Master General of the Ordnance Branch—contd.

Pay. Duty.
) allowance.
11. Mr. Harbans Lall, Second Division Clerk . 242 0 O
12. Mr. Amrit Lal, Second Division Clerk . . . 210 0
13. Mr. A. C. Rewal, Second Division Clerk . . . 18¢ 0 0 .
14. Mr. J. C. Ghosh, Second Division Clerk . . . 178 0 O .
15. Mr. M. N. Bose, Third Division Clerk: (Offg. 2nd o
Division Clerk) . . . . . . 150 0 0 4 0 O
16. Mr. M. M. Roy, Third Division Clerk . . . 150 0 O
17. Mr. Mahan Singh, Third Division Clerk. . . 138 0 0 o
18. Mr. Mohd. Hanif, Third Division Clerk . . . 134 0 O ..
19. Mr. Ishwar Dayal Gupta, Third Division Clerk . 114 0 0 20 0
20. Mr. A. K. Biswas, Upper Division, I. A. C. C. . . 120 0 O
21. Mr. K. R. Goel, Upper Division, I. A.C.C. . . 120 0 0 .
22. Mr. Anwar Ahmad, Lower Division, I. A. C. C. . 79 3 0 .
23. Mr. U. S. Bhatia, Lower Division, I. A.C. C. . . 6910 © ..
24. Mr. Bihari Lal, Lower Division, I. A.C.C. . . 6910 0 20 0 O
25. Mr. 8. A. R. Jesudoss, Lower Division, I. A.C.C. . 8813 0
26. Mr. Partap Singh, Lower Division, I. A. C. C. . . 60 0 O
27. Mr. Mohd. Nur-ul-Huda, Lower Division, I.A.C.C, 60 0 0
28. Mr. Madan Lal Sharma, Temporary IndianClerk :. 60 0 0
29. Mr, Mahmudul Hassan, Temporary IndianClerk . 60 0 0 ..
Other.
, allowanoces.
30. 8/8gt. J. T. Ashenhurst, Soldier Clerk, I.A.O0.C. . 250 0 0 16010 0
81. 8./8gt. L. R. Warr, Soldier Clerk, I. A.C.C. . . 280 0 0 181 0 O
82. S./8gt. F. C. Scarlett, Soldier Clerk, I. A.C.C. . 250 0 0 i50 9 O
Total .7471 4 0 566 3 0

COMMANDEERING OF RESIDENOES FOR NON-INDIAN EMPLOYEES OF THE
DEFENCE DEPARTMENT IN SIMLA.

+514. *Sardar Sant Singh: (2) Will the Defence Secretary please atate
whether it is a fact that Government have decided to commandeer
residences in Simla only for non-Indiar employees of the Defence Depart-
ment? If so, what is the reason for excluding the Indian employees from
the proposed commandeering?

(b) Are Government aware that Indians are similarly situated wish
regard to the difficulty in securing houses in Simla ?

Mr. C. M, G. Ogilvie: (a) No.
(b) Does not arise.

EMPLOYMENT OF SUBJECTS OF INDIAN STATES IN THE GOVERNMENT OF INDIA
DEPARTMENTS.
$515. *Bhai Parma Nand: (a) Will the Honourable the Home Member,
please state the conditions for appointment of a subject of an Indian
State in the Departments of the Government of Indis?

"~ FAnswer to this question laid on the table, the questioner being. absent.
A2



1730 LEGISLATIVE ASSEMBLY [26TH Mar. 1940

. (b) Is an exemption from the provisions of the Government of India
Act to be obtained by & subject of an Indian State or does the Department
appointing. him obtain it after his appointment? If it is the former,
what steps should the candidate take in order to obtain an exemption?
Is there.any prescribed form on which an sppllcatlon should be made? If
not, what are the points which he should state in hlB application and to
whom should it be sent?

The Honourable Sir Reginald Maxwell: (a) The conditions are the same
ne for British subjects. The only difference is that a subject ¢f an Indian
State is not eligible to hold office in the absence of a declaration of eligi-
bility under section 262 of the Government of India ‘Aet, 1935.

(b) The candidate 'should submit an application to the Political Officer
of the State of which he is a subject stating the service or post in respect
of which a declaration is required and should furnish necessary evidence to
rhow that he belongs to the State in question. No form of application
has bean preseribed. The Politieal Officer transmits thie papers to the
Government of India A declaration is, however, issued only in the case
of a candidate definitely. selected for appointment.

EMPLOYMENT OF SUBJECTS OF INDIAN S'runs IN THE Govmmm oF INp1a
DEPARTMENTS.

1516. *Bhai Parma Nand: ‘(a) Will the Honourable the Home Member
please state whether the Public Service Commission permit a subject of
an Indian State who has not secured an exemption from the provisions of
the Government of India Act, 1935, to appear in one of their examinations?

(b) Can a Department of the Government of India .appomt in a purely
temporary vacancy, a subject of an Indlan State who is not in possession
of such exemption?

(c) Is a subject of an Indian State required to obtain a fresh exemp-
tion when he'is re-appointed in another Department after the termination
of his services?

'('d) What is the duration of the period for which an exemption is
granted to a subject of an Indian State under Article 262 of the Govern-
miént of India Act, 1935?

The Honourable Sir Reginald Maxwell: (a} Yes. The bar imposed by
section 262 of the Government of India Act, 1935, applies only to actual
appomt.ment

(b) Under the proviso to sub-section (4) of sestion 262, the Governor
General may authorise the temporary employment for any purpose of a
person who is not a British subject.

(¢) Yes, if the subjects of the State to which he belongs have not
gl_raady been declared eligible to hold the office or class of offices 40 which
he is re-appointed. Under the India and Burma (Miscellaneous Amend-
ments). Act, 1940, fresh exemptlon will no lopger be necessary from the
154, April 1940.

{d) No time limi¢ is- specified in 8 lleclarablon issued under seetion 262.

'!'Amwrl.ﬁs 4his question laid on the table, the questioner being absent.
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RECRUITMENT OF RELATIONS OF EMPLOYRES iN THE INeOME-TAX DEPARTWENT,
PuniaB, NorTH-WEST FRONTIER AND DELHI PROVINCES.

+517. *Msulvi Muhammad Abdul Ghani: (a) Will the Honourable the
Finance Member be pleased to state whether it is a fact that relations of
departmental .employees were debarred by certain Indian Civil Service
Commissieners from appointment in the Income-tax Department, Punjab,
.North-West Frontier and Delhi Provinces, and are Government aware that
this practice has since been changed?

(b) If the reply to part (a) be in the affirmative, what were the reasons
for the restriction and the relaxation?

() What is the comrmunal compositioh of relatives so far admitted in
this department since the year 1934, who are still in service?

(d) s it a fact that some of these entrants, belonging to the majority
community were made permanent in the initial lower grades and were
promoted to the next higher grades? If so, was relationship a factor?

_ (e) Are Government aware that men of equivalent or even better
qualifications were available amongst minorities and Muslims but were
‘superseded by the relatives of the majority community employees ?

. (f) What is the communal composition of permanent and officiating
‘hands in the grade of Head Assistants?

(g) Is it a fact that officiating hands include non-matriculates?

(h) Is it a fact that the next junior grade includes matriculates and even
graduates of communities poorly represented in the grade of Head Assist-
ants? If so, how many and of which communities?

(i) What action do Government propose to take in.the matter?

The Honourable Sir Jeremy Raisman: The information is being obtained
and will be laid on the table of the House in due course. ‘

INCOME-TAX OFFICERS AND EXAMINERS IN INDIA,

_ 1518. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the
Finance Member be pleased to state the total number of income-tax Officers
and Examiners serving in India and state separately the number of Muslims,
Hindus, Anglo-Indians and Europeans?

(b) How many Examiners were appointed as Assistant Income-tax
Officers from the 1st January, 1939 to the 31st December, 1939, out of. the
total number?

() Will the Honourable Member please state the number of the
Examiners and their qualifications, their grades and whether promoétions
mentioned above were effected strictly in accordance with seniority?

(d) Is it & fact that some Muslim senior Examiners have been superséd-
ed by junior Hindu Examiners in Bengal and other places?

t+Answer to this question laid on the table, the questioner being absent.
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(e) What was the reason for supersession, if any?

(f) Is it a fact that all Examiners were appointed as temporary Income-

tax Officers a few months before? .If so, what was the standard-of efficiency
for higher promotions within such a short time? B

(g) How is it that most of the Muslim Examiners, though found quite
efficient at the time of appointment as temporary Income-tax Officers with
wider powers, have not been promoted to higher grades along with Hindu
Officers? What is the reason for this difference? Do Government propose
to look into their record of services and reconsider their cases?

. The Honourable Sir Jeremy Raisman: The collection of the detailed in-
formation asked for would involve expenditure of time and labour which in
my opinion would not be justified by the value of the results obtained.

INcoME-TAX OFFICERS AND EXAMINERS IN THE COMPANY DISTRICTS AT
' CALCUTTA.

1519. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the
Tinance Member be pleased to state how many Income-tax Officers and
Examiners there are in the Company Districts at Calcutta?

(b) How many of ‘them are Muslims, Hindus, Anglo-Indians and
Europeans?

(c) How many Muslim were appointed in these Districts either as an
Officer or as an Examiner since the creation of the Districts, and what was
their number and duration of service in Calcutta?

(d) Why are shorter durations of service given to Muslims in Calcutta?

(e) Is it a fact that an extra allowance is given to the Officers in these
Districts?

() Is it also a fact that those whé work in’ these Dlstncts are given and
have been given preference during promotions?

(g) On what policy snd principle are Government keeping the Muslim
Income-tax Officers and Examiners mostly out of these Districts?

The Honourable Sir Jeremy ‘Ratsman' 4I‘he infdrﬁiaﬁon is bemg ‘zobtain‘ed
and will be laid on the table of the‘ House in due course.

INCOME-TAX OFFICERS AND EXAMINERS IN THE CoMPANY DISTRICTS AT
CavrcuTTA.

1520. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the
Finance Member please state the qualifications of Income-tax Officers and
Examiners now posted in Company Districts?

(b) Do Government propose to consider the desirability of putting more
Muslims and for longer durations in these Districts which are situated in the
Province where Muslims are in majority?

+Answer to this question laid on the table, the questioner being ‘absent.
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(c) If the reply to part (b) be in the negative, do Government propose to
explain the policy and the guiding prineiple for the same?

‘' The Honourable Sir Jeremy Raisman: (a) Generally speaking, the
Income-tax Officers and Examiners selected for appointment to Company
Distriets are men who show special aptitude for that kind of work. TIhey
are not selected merely because of any special academic qualifications.

(b) and (¢). No. The selections are made in the interest of efficiency
and I cannot undertake to make them on communal considerations.

EXAMINATION réa Rncninmj:m 10 THE INDIAN ARMY ORDNANCE CORPS.
$521. *Bhai Parma Nand: (a) Will the Defence Secretary please state
whether an examination for recruitinent to'the Indian Army Ordnance
Corps ‘was held on or about the 5th March, 1940?

(b) If the reply to part (a) be in the aflirmative, what was (i) the
probable number of vacancies which were to be filled on the result of
the examination, (ii) the number of candidates which each depot or centre
was authorized to select for the examination, (iii) the number of those
who applied at each centre, and (iv) the number of those who were
accepted for each centre, and (v) the number of those who actually sat
for the examination at each centre, separately?’

(c) Are Government aware that almost all the candidates who were
allowed to sit for the examination were either the relatives or friends of
the clerical staff at the various centres? o

(d). Are Government also aware that most of the prospective candidates
who made enquiries about the examination were not given any replies?

(e) Is it a fact that the number of applicants at each centre was com-
paratively very small? ' ‘

(f) Do Government propose to consider the question of deolaring the
examination void' and issuing instructions that for future examinations,
application forms should be suppiied to all the .candidates who may ask
for them to enable them to be considered at the preliminary selection?

(g) When do Government propose to hold the next examination, and
for how many posts?

Mr. C. M. G. Ogilvie: (a) Two examinations, one for storemen sand
the other for clerks, were held on the 5th March at various centres.

. (b), (i), (i), (iv) and (v) and (¢). Information is being collected and
will he laid on the table in due course.

(i) A statement is laid on the table.

(e) No.

(d) No reply was given to such candidates who did not fulfil the neces-
sary qualifications.

(f) No. It would be a waste of public money to, supply forms of. appli-
cations, etc., to unqualified candidates.

(g) When more vacancies occur. :
t+Auswer to this fquest.ion laid on the ‘fdble, the questiomer being absent.
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Statement .
" {b) (4i) The number of candidates which each depot or centre waa authorised to selee$
o;' the examination is shown below :—
K Storemen’s Clerks’
examination. examination.

Assistant Director of Ordnance Servicos-—

Northern Commend . . . . . 10 5
Southern Command . . . . . . 10 5
i Bhstern Command . e . 10 8
‘Western (Independent) District . . . . 10 5
.. . Deputy Assistant Director of Ordnance Services— .
Rawalpindi District . 6 3
Meerut District . 8 3
Deccan District . . . . 6 3
-t Peshawar District .o . 6 3
i Kohat District . . ‘ . . . 6 3
s Wazirigtan District . . . . 6 3
Lahore District . 8 3
* Lucknow District 6 3
o Bombay District . . . 6 3
3 ' Madras District . . . 6 3
Presxdency and Assam Dmtnot . 6 3 -
Chief Ordnance Officer—

- Rawalpindi . . . . 82 41
Ferozepore . 72 36
Quetta and M. T. Workshop . 60 30
Kirkee . 70 35
Allahabad - Co . . 60 ‘30
Lahore . . . 82 4]

‘Ordnance Officer— )
Drigh Road . . . . . . 20 10
Bombay . . . . . . . 20 10
Fort William . . . . . . 20 10
Shahjahanpur . . 20 10
- ‘Chief Inspector of Stores and Clothing Cawnpom 20 10
Officer Commandmg—-
*“ A” Ordnance Workshop Coy. . 6 3
“B” Ordnance Workshop Coy. . 6 3
*“C” Ordpance Workshop Coy. . 6 3
“E” O ce Workshop Coy. . 6 3
*G” Ordnance Workshop Coy. . 6 3
“H” Ordnance Workshop Coy. . 6 3
“I” Ordnance Workshop Coy. . 6 3
“J " Ordnance Workshop Coy. . . 6 3
*“ K ” Ordnance Workshop Coy. . . 6 3
“ L™ Ordnance Workshop Coy. . 6 3 -
31 Independent Ordnance Workshop Section 3 2
32 Independent Ordnance Workshop Section 3 2
33 Independent Ordnance Workshop Section . 3 2
Chief Ordnance Officer, Ordnance Depot, Chaklals . 82 36
Ordnance Officer, Ordnance Depot—
Bannu . . . . . . . . 12 6
Deola.hf . - e . . 12 6
In.spector of Mechani Transport Chakl . 12 6
Commandant, I. A. 0. C. T Cenh'e J ubbulpore . 82 41
Director ot Ordnance Services, A. H. Q., New Delhi . 80 40
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TENDERS INVITED FOR THE PRINTING' OF THE FAUJI AKHBAR.

1+5622. *Bhai Parma Nand: Will the Defence Secretary kindly state:

(®) if it is & fact that tenders were invited for the printing of the
Fauwji Akhbar in Bimla on a weekly basis, and that at the
time the printing of a daily supplement was not contemplated ;

(b).if it is a fact that it has now been decided to print the weekly
edition in Delhi, and in addition, to print a daily supplement
since the commencement of the war; '

(c) if fresh tenders will be invited for printing the weekly edition in
Delhi; if not, why not; _

(d) whether tenders were invited for the printing of the daily
supplement, which is entirely a new piece of work; if not,
why not; '

(e) how many copies of the supplement are printed and how they
are distributed ; whether it is printed on two qualities of paper,
one for officers of the Army Headquarters and the other for

‘ the rest of the recipients; what the cost of its printing ig; and

(f) if it is a fact that, in the printing of the supplement, the pictures

, sre sometimes blurred and indistinet and the ink used very
uneven; if so, whether any penalty is imposed for faulty
printing ?

Mt 0. M. @. Ogilvie: (a) Yes.
(b) Yes, for the duration of the war; but the supplement is issued twice
a week. 3 )
. (c) No, because the present rates are considered reasonable.
. - (d) No, because the supplement is not a new piece of work. ‘There
have been monthly supplements for & long time.
(e) Approximately 99,000 copies are printed on one quality of paper
only. They are distributed by post. The cost of prinsing is approxi-
mately Rs. 400 an issue.

(f) Pictures have only once appeared in the supplement since the out-
break of war. They are blurred because the Indian made paper which has
been used since the outbreak of war is not suited to the reproduction of
picture blocks. The latter part, therefore, does not arise.

PERSONS EXTERNED FROM THE DELHTI PROVINCE.
1523. *Bhai Parma Nand: Will the Honourable the Home Member be
pleased to state:
(8) how many persons have been externed from the Delhi Province
' during the last two years; and

(b) what their names are, and what the reasons for their externment
are?

The Honourable Sir Reginald Maxwell: I ara making enquiries and will
lay a reply on the table of the House in due course.

+Answer to this question laid on the table, the questioner being absent.



" UNSTARRED QUESTIONS AND ANSWERS.

INcoME-TAX OFFICERS AND ASSISTANT INCOME-TAX OFFICERS IN INDIA.

103. Maulvi Muhammad Abdul Ghani: Will the Honourable the Finance
Momber be pleased to lay on the table a statement showing:

(a) the total number of Income-tax Officers and Assistant Income-
tax Officers including Officers serving as Appellate Officers in
various Provinces of British India, with their educational
qualifications and nationality;

(b) the number of such officers recruited since 1st January, 1935, up
to 20th February, 1940, for every Province; and

(c) the total number of staff serving in the Department in every
Province with their nationslity, creed and educational quali-
fications together with the name of their native Province?

The Honourable Sir Jeremy Raisman: (a), (b) and (¢). The information
is available in the Establishment Lists of the Income-tax Departments of
the different provinces. Copies of the latest issues of these lists have been
placed in the Library of the Legislative Assembly.

IMPoSITION OF CIRCUMSTANCES AND PROPERTY Tax ON PERSONS SEBVING

UNDER THE CENTRAL GOVERNMENT BY DISTB.ICT BoarDS IN TEE UNITED
-PROVINCES.

104. Mr. Muhammad Azhar Ali: Will the Honourable the Finance
Member please refer to the reply given to unstarred question No. 37 on the
26thi February, 1940, and state the number and date of the official letter
to the Government of the United Provinces conveying the previous sane-

tion of the Governor General to the imposition of ‘‘Circumstances and
Property Tax".

The Honourable Sir Jeremy Raisman: I would refer the Homourable
Member to the reply given by me to part (a) of his unstarred question
No. 65 on the 1lth March 1940. The number and date of confidential
correspondence cannot be disclosed.

ELECTION OF THE STANDING COMMITTEE FOR THEE‘.
DEPARTMENT OF COMMERCE. !

L3

Mr. President (The Honourable Sir Abdur Rahim): I have to inform
the Assembly that upto 12 Noox on Tuesday, the 19th March, 1940, the
time fixed for receiving nomihations for the Standing Committee for the
Department of Commerce four nominations were received. Subsequently
one candidate withdrew his candidature. As the number of remaining
cendidates is equal to the number of ¥aeancies, I detlare Seth Hafi Sir

Abdoola Haroon, Pandit Krishna Kant Malaviya and Mr. J. D. Boyle to
be duly elected. -

(1736 )



MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Aséehbly: Sir, the following Message - has been
received from the Council of State: ’

‘I am'directed to inform you that the Council of State at its meeting’ held on the
21st March, 1040, agreed without any amendment to the following Bills, which were
g{used by the Legislative Assembly at its meetings held on the 1st and the 6th

arch, 1940, namely - .

1. A Bill to amend the Cosl Mines Sofety (Stowing) Act, 1989;.

2. A Bill to amend the law relating to income-tax; and _

3. A Bill further to amend the Reserve Bank of India Act, 1934.”"
. 1 . R .

THE MOTOR VEHICLES (AMENDMENT) BILL.

The Honourable Sir Andrew Clow (Member for Railways and Commu-
.nications) : Bir, T move for leave to infroduce a Bill further to amend the
Motor Vehicles Act, 1989. ‘: ’ \

' Mr. President (The Honourable Sir Abdur Rahim):' The question is:

‘“That leave be granted to introduce a Bill further to amend the Motor Vehicles
Act, 1939.”

The motion was adopted.

Thie Honourable Sir Andrew Olow: Sir, I introduce the Bill.

THE INDIAN FINANCE BILL—contd.

Mr, President (The Honourable 8ir Abdur Rahim): The House will now
‘Yesume considerdtion of the Indian Finance Bill.

8ir Abdul Halim Ghuznavi (Dacca cum Mymensingk: Muhammadan
Rural): Mr. President, for the last five years, we have not had the ad-
“vantage of discussing the Finance Bill, as our friends who were sitting in
front of us used to reject the Budget. - This time we have got the oppor-
tunity, and we want to discuss the Finance Bill. I shall not be very long,

~-but I shall be brief in giving my points.

The first point that I wish to raise is about the appointment of
controllers and liaison officers. Sir, the principle is objectionable—to
appoint persons from the trade—because that gives an opportunity to the
person to learn. the secrets of the trade of his rival competitors in the
trade. Before I deal extensively on that subject, I wiil only read a few
extracts from the Econmomist, an Englishi jourpal published in England.
This is a very long article but as I said I shall read only a few extracts.
After discpssing about appointments of Controllery, it says: . -~ ...

“This ‘weakness is that with very few exceptions the: Confrollers -have been dranin
from the trades they control.” : B D . s

( 1737 )
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Then, the journal says something else which I shall not trouble the
House with: Sir, it continues: .

“In a large number of important trades, one dominant personahlty is l_earmng liow
his ' o pe iﬁbﬁ'.mn their bunﬁeas;ea. There is mot’ the slighlest meed t.o.auggt::il; th::
ay of 'the Cofitrollers are comsciousty grinding their private -‘sus--tiit:ﬁt_ of a: 1h A
keerily anxious to avoid anything of the sort, but it will be so y eﬂgbeduinto
end of the war to suggest that an official control shall merely be irmd  into
an unofficial “‘ring’”’ without any hampering duty to a supervising state. To 'e;:ll ow "

representative of & ‘tradé with'legal powers imevitdbly' crdates suspicion ‘in the minds
of his customers.” . o

Now, I will read .t;._h'e second ﬁarﬁgrapﬁ:' ,

“Once again it is not necessary to accuse the Controllers of conscious bias in their
own favour. They may be convinced in all honesty that justice and equity are on
their side. Nevertheless. it is a sound rinci%e that, no one should be & judge in his
own cause and the fact remamms . that' there Have been many acts of ‘the Controllers
which place the supplies of materials in a more favourable position ris-a-vis their
customers than prevailed before the war broke out and very few which work ic the
buyers interests. This ir of coutse ldrgely imevitable wien a buyer’s marKet becomcs
a seller's market overnight. ' But it would be easier to believe that justice had beun
done if the Counsel for one side had not been promoted to the Bench.” iy

One more sentence, and I shall be done with this extract:

“The Prime Minister said & fortnight- ago as follows : The idea- that -we carnot
have a controllef who is ‘imterestéd in' trade seééms to leave out of account the fact

that it is just those who have been in a trade who are most fitted to be controllers
‘betadse of their knowledge of the trade.” @ - . :

Then, the paper says:

“But it is not a very convincing argument . . . ... Is a timber broker an #xpert
on the production' of pit-props, or a steel manufacturer on the needs of the canning
industry or & wool spinner on the problems .of ululﬁl.ﬁ xport !, And, .secpadly, -thero
is no suggestiod that persohs’ with' expert knowledge shotld ot be' uséd to-the fullest
in the position for which they are best fitted, the giving of advice. But the Jistinc-
tion must be kept clear between advice and exetutive action; the one must be axport
and the other must be independent . . . Without exception, the persons in charge of
main divisions of the Ministry’ had ho previoms knoWwledge of the foods with which
they were dealing. The chairman of the Wheat Commission was the Earl of Craw-
ford and Balcarres; the successive Vice-Chairmen were a shipowner and a solicitor.
Meat; milk and fats and fish, fruit and vegetables were under civil servants drawn
froni Health lnsurance and Education respectively while bacon, tea, dried fruits and
other provisions were controlled by a very distinguished chief of criminal investigation
in India. This does not mean that experts were not employed and experience duly
regarded in the Ministry. Of experts in the more ordinary sense of men accustomed
to deal in the way of business with particular foods, the Ministry had an
abundance. . . . . But the business experts were always supervised by laymen; ihe co-
ordination of two or three different branches of work was done not by an expett
in any one of them, but by someone equally ignorant of all.” -

Sir, here in India we have a number of liaison officers and controllers,
and except one all are non-Indians, the one exception being Mr. Mohindra
of Hayman-Mohindra punch fame. As the English Journal gaid,
and I agree with it, that these liaison officers are just and conscientious, *
but after all they are human. One of the biggest men in one trade has
been selected as liaison officer, and whatever the Honourable Mr. Dow
may say, it is he who makes the contract and settles the price and then

sanction is given by the Director-General of Supplies. I will deal with one
or two of these Liaison Officers. '

Mr. President (The Hotioursble Sir Abdur Rahim): The Honoursble
‘Meinber has read the article almost in extenso. The -Chair hopes the is
nnt going to read any more of that article. i -
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Sir Abdul Halim Ghuznavi: I will take one instance only, as the

Honourable President is anxious that I should finish early. '

Mr. President (The Honourable Sir Abdur Rehim): The Chait' dnly
desires that the time of the House should be properly utilised.

Sir Abdul Halim Ghuznavi: I will take the case of Mr. -Inskip, the
liaison officer for leather, who was supposed not to have anything to do
with hides. But let us see what he himself says about his duties in a
letter which he had written to the Bengal Chamber to ecircularise to the
hide merchants. '

“Will you kindly- advise all members of your Association who.are jmterested in
hide. leather and tanning materials that I have been appointed advieer te Gpvernment
for these industries?"’ - R C :

And still, 8ir, we are told that he has .nothing to do with hide, but is
concerned with leather only. As regards his functions, he says:
o RS Dt of ey o i i i o e
If he is Liaison Officer for leather, and not hides, then what does this
mean? Hide and leather merchants are all Muslims, and. the, , biggest
leather trade is in Muslim handg in Madras; bu¥"fiot oné “Muslim is con-
sulted ‘as Liaison Officer. “An Englishman is appointed who belongs to the
big firm of Cooper, Allen & Co. In Cawnpore, & man who is interested in
the very business and is learning, thanks to Government, all the trude
sécrets of the hide buginess of his competitors in India. Later on, after
the war is over, hé will be in a bétter position tb compete with his rivals in
the hide and’ leather business. 'He will advise as regards the control of
exports of hides. That means that the hide merchants will be at his
mercy for if he advises the stoppage of exports, they can do nothing. His
advice will naturally be to stop the export of hides, so that he can get his
hides at a cheaper rate for his leather busiriess. "Then, the letter goes on
to say that he will advise on the question of control of exports of hides—
he says: o . o
“with a view to ensuring that adequate supplies are available to meet the require.
ments of this industry in India, having due regard to the requirements of His
Majesty's Government in England.™ - !
. He is the head of Cooper and Allen and Company who make boots for
the Government,’and the Government factory also makes boots. He wants
leather from the trade. He is the first man to know the quantity of
leather required and is in an advanfagsous position to quote his own rates;
and he is the man to purchase. He will advise the Director-General of
" Supplies to buy from a certain person at a certain rate. The trade is re-
duced to an awkward ‘position by this unnecessars and unwarrantable
control by a man who is himself interested in the trade. I make no insinua-
tion, but it is only natural for anyone to take his- profit first. Then he
goes to the market to buy at the cheaper rate, because he has himself sold
his boots at a certain price and so he is in an edvantageous position. A
man not in the trade would not have done that, because he would have no
axe to grind. But here the Muslims have a monopoly of the trade, and not
one Muslim has been taken. And when questions’are asked here about
these ‘appointments, the usual reply is, -(a8) “'Yes’’, (b) *No'", (c) *‘Does
not arise’’. The trade is in the hands of Muslims, and did any Hide or
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Leather Association, except the Cawnpors Association, which is controlled
by Eurppeans, agree to this appointment? No, still he has been appointed.
And as Liaison Officer he is supposed to advise, but in fact he purchases
for the Government.

Then, Sir, take shipping. There the Controller is Sir George Campbell,
a good friend of mine for whom I have high regard. All of us know that
feelings are strained between Indian and British shipping. Indian
shipping feels, rightly or wrongly, that one of them should have been taken
as Joint Controller or Liaison Officer. But they have been completely
ignored. An Englishman who is the head of a British shipping company
which competes with Indian shipping is the gentleman to decide which
boat is to be requisitioned, what freight is to be given, how the export
trade is to be regulated, etc., through shipping which is entirely under his
control. My successors, who will follow me, will develop this point a little
more than I have been dble to'do ... . .

The Honourable Sir Muhammad Zatrullah Khan (Leader of the House):
It is an ill-omened expression.

Sir Abdul Halim Ghuznavi: One word more with regard to the Supply
Department. A huge list has been published in the newspaper. Except
one or two, not a single Indian has been associated with this Department
and those one or two have ben taken recently. All of them get fat pay—a
total of Rs. 1,28,000 a month: and why? The Indian Stores Department,
if I am right, was organised after the last war. I admit that in the last
war they had these controllers, but that war came on all of a sudden and
no arrangements were made. But here the arrangements have been going
on for months and months. The Indian Stores Department and the Direc-
tor of Contracts were existing, and they could buy any amount of goods for
His Majesty’s Government, and no Supply Department was at all neces-
sary. Either you must admit that the Indian Stores Department is not
well organised and they are incapable—otherwise you can have no answer
to this charge why a third agency has been created to supply His Majesty’s
Government with the goods they are now supplying. What is the Indian
Stores Department doing? And then, why do you want lisison officers?
Is not the Indian Stores Department aware of the particular trades and
where to buy and where to sell? Why are these officers required now?
They were required in 1914 when no agency was in existence. But here
there are two agencies, and yet you have created a third agency, the
Supply Department, with a huge paraphernalia, composed almost entirely
of Britishers and all having a good time.

Sir, the next point I shall deal with is sugar. We are very grateful to
the Honourable the Finance Member for-all the concessions he has made;
and when 1 read the article in the Hindustan Times yesterday, it truly
portrayed him as a thoroughly fine gentleman: he has acceded practi-
cally to all that we asked for and beyond our expectations: he him-
self perhaps felt when the sugar trade made representations that this ¢xtra
duty. on sugar is a little severe; but the trade also realises' that these are
hard times due to the war, and money has to be found and they are willing
to accede -to the ‘wishes of the Honourable the Finance Member. All that
they want is this—and I feel it is'a very reasonable request—that this extra
duty should not apply to sugar manufactured or which is in the godowns
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up to the 29th February, 1940, but should apply only to sugar manufac-
tured or in the factory or e!sewhere after the 1st of March 1840. I do
hope the Honourable the Finance Member will give his best consideration
to .this request of theirs. '

I am sorry, the Honourable the Defence Secretary is not here. For
many years past we have demanded a national army. But the authorities
paid no heed to this legitimate demand, even though the Defence Sub-
Committee of the Round Table Conference stated with emphasis that the
defence of India should be the increasing concern of Indians, and not of
Britons alone. But curiously enough the British authorities in this country
have never paid any serious attention to this legitimate demand of ours.
The publication of the Chatfield Committee’s Report has been hailed in
certain quarters: His Excellency the Viceroy, in his address to both the
Houses of the Legislature last year, stated that His Majesty's Govern-
ment’s decision on the Committee’s recommendations marked an epoch in
the history of Indian defence. The Chatfield Committee has done a great
service by emphasising the ante-diiuvian character of the Indian Army and
the necessity of modernising it. This course of modernisation and mecha-
nisation will do away with the fallacious distinction made by the authorities
between martial and non-martial races in India. It has no historical or
practical foundation. Immediately after the war broke out, we in Bengal
demanded that there must be a Bengali Regiment, and there was unani-
mous agreement among 'all shades of opinion in Bengal to that effect and
we were crying hoarse over it. Even that is denied to us. We want to
fight shoulder to shoulder with the British army. Train us: ask us to
shoulder the burden with our British comrades. Even that is denied to us.
‘What were the achievements of the Bengal Regiment in the last war? I
shall read -from one of the letters written by a British officer who once
commanded a company—the 49th Bengalis—in the last war, to one of the
Bengal ex-servicemen. He says:

“Why think only of a Bengali regiment or infantry? If Bengalis seek regular
military” service, I believe from my own knowledge and experience that Bengalis can
be more useful in the other corps, such as signallers, motor and armoured regiments
and such like mechanised and combatant arms.’’ N

The House will note that the Bengalis have been -very successful—it is
8 great pleasure to me to know this, that the Bengali officers  of the French
Army, particularly in the artillery and the air force, are very successful,
and they are still there. What we beg of His Excellency the Commander-
in-Chief is this, that he may be good enough to give Bergal a permanent
opportunity to serve in the permanent regiments.-and units. ;.;Th.ls question
has been sheived too long, but let us hope that we ghall achieve our object
nmow, so that Indians may feel that they have their honour and home to
defend, and that by India’s sons.

I am glad, Sir, that Sir Gurunath is here, because I propose to discuss
the Posts and Telegraphs Department. 1 am not kere with a cut to re-
duce his postcard rates, but I am here to show to the House that he has
made complete arrangements for a big loot, but let him not forget that
the day of reckoning will come. What hag he done? He has taken the
tullest advantage of the present situation. His firat loot was to reduce the
half rate telephone which was from 8 ».u. to 10 p.M, in the evening and
from 6 AM. to 8 A.M. in the morning: His second loot was that he has
duvised what may be called ordinary and urgent telephone messages. If
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I want to#pend an urgent telephone message, I have to pay double, that ie
to say, an urgent call would cost Rs. 16, but with a fixed time call it will be
Rs. 18. With Rs. 30 I can talk with London, but.from Delhi to call some
one at Calcutta and talk to him for three minutes I have to pay Rs. 18.
Then, the other thing is in fixed time calls or personal calls, there is no
half rate, The charge for a fixed time call is 25 per cent. of the full rate,
whether the particular person called is available or not. I think a year
ago my friend was discussing with me the possibility of introducing quarter
rates from 10 or 12 o’clock in the night, but, instead of that to 6 o’clock in
the morning, he actually increased the rates by 100 per cent., because the
full rate goes on till 10 p.M. T had one day asked for a fixed time call at
half past five. Three hours notice has to be given, and this I gave, but
no call came up to half past five. I waited and waited, and 'as my
train was leaving I had to leave the place, but the bill came all”the same,
because a fixed time call cannot be cancelled. I had to wait for 15
minutes, and as I had only 25 minutes more for the train, I had to leave
the place, but-as I said, the bill came all tke same, and I had to pay for it,
beeause if I did not pay their bill, no more telephonic call would be accepted
from me. Now; Sir, I take the case of the Bengal Telephone Company in
Calcutta. A regular loot is going on there. In the old days we had fixed
annual rate, 1 perhaps started with Rs. 150 and it went up to Rs. 250 or
Rs. 800 a year. But then it was pointed out to.us that it was not fair
for a man who will have 100 calls an hour and for a man who will have
hardly two calls in a day to pay the same rate. That is quite right, but
look at the charge. The Bengal charges, I think, are 12 calis a rupee,
When are the Government going to take over the Bengal Telephone? 1
understand ‘their agreement expires riext year. I want an assurance from
Sir Gurunath that the Government have decided to take over the Bengal
Telephone and make it a Government concern.

- Then, Sir, there are the postal censors. Will you believe me if 1 tell
you, 8ir, that there is not one Indian in the whole of that service? After
the war, the censor service has been established, but there 'is not even . a
single Indien in it. Let Sir Gurunath reply .

. -8ir Qurunath Bewoor (Director General of Posts and Telegraphs): The
censor is under the Indian Defence Department, and not under the Postai
Department. .

Sir Abdul Halim @humavi: T am sorry. Here is a cutting from the
Statesman,—with the headlines “‘Postal Censors at Work, Watch on
Letters’’. How such a small office has been expanded and a huge number
of jobs given to brothers-in-law and sons-in-law and all laws excepting
Indian laws!

8ir, I shall now say a few words about, the Indian Broadcasting Depart-
ment. Mr. Fielden is leaving us for a better appointment, and so I shall
not be harsh on him, but I feel I am in duty bound as an elected member
from the Dacca-cum-Mymensingh constituency to mention here the acts
of commission and omission for which Mr. Fielden is responsible in the
Bropdcasting Office at Dapca ‘Discussing about publicify, our .revered
leander, Mr. Jinpgh, referred in one of his speeches somewhere at Karachj
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to the necessity of a Muslim press, and I agree with him. There ‘dre the
H;qdu Press, the Mahasabha Press, the Congress Press and the ‘Anglo-
Indian Press, but we have not got a press, but there is a press known as
Indian Broadcasting which is often used for broadcasting Congress news.
Its first function is to broadcast Congress news. The Congress gets very
useful assistance for their propaganda by this Radio in India without

paying anything for it. Seditious speeches of the Congress are broadcasted,
and we have listened to them.

Mr. M. S. Aney (Berar: Non-Muhammadan): I object to the word
“‘geditious’’.

Sir Abdul Halim Ghuznavi: My Honouruble iriend cannot object. He
may object, but I consider the speeches seditious. I can express my own

opinion. This is a matter of opinion. He may call them not seditious,
but I say it is sedition.

Mr. M. S. Aney: I object to that word.

Sir Abdul Halim Ghuznavi: At Government cost their propagands is
going on. Turning to my Honourable friend, Mr. Fielden, who will be
leaving us very shortly,—he opened a station at Dacca. He has not em-
ployed a single Musiim, not even a Muslim sweeper, in a place where 80
per cent of the population are Muslims. Even the sweeper is a Hindu.
A Muslim Member of the Bengal -Legislative Assembly and the- Honourable
Sir Khwaja Nazimuddin, Minister, brought this matter to my notice as I
represented Dacca cum Mymensingh Muslim constituency in this House.
I wrote a letter to Mr. Fielden asking him how it was that in Dacca, where
80 per cent of the population were Muslims, he had opened a radio station,
and had not appointed a Muslim even as a sweeper. He wrote back to
say:.

“I have looked into the question raised in your letter of the 22nd December.
Perhaps I should explain that the communal composition of this Department is main-
tained on All-India basis, and not according to individual stations or offices. it may
be that Members of a particular community are over or under represented at a parti-

cular station, but I assure you that the various communities are adequately represeated
in the services as a whole. )

I may add that the rules of commanal representation do not apply to the posts of
Station Director, Director of Programmes, Station Engineer and inferior staff such
as peons, etc.”

I questioned the validity of this argument and of this information. M
information is what he stated is not correct, and I was asked to take this
matter up before this Honourable House, which I have done, and it is for

the House to decide whether Mr. Fielden was right in not appointing a
single Muslim in the radio station at Dacca.

Mr. M. 8. Aney: The House cannot express an gpinion.

Sir Abdul Halim Ghuznavi: The House can express an opinion by say-
ing that he is not right.

Mr. M. S. Aney: Only by throwing out the Finance Bill. There is no
other way of doing if.
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Sir Abdul Halim Ghuznavi: Sir, in this connection Mr. Salim wrote to-
me as follows:

“I am not satisfied with the reply given by Mr. Fielden “regarding the communal.
ratio in the staff of the Dacca Broadcasting Station, unless you ask a question in the
Central Legislature, giving you information regarding the All-India basis, it is diffi-
cult to say whether what he says is correct.”

I did not think that it was necessary to put questions. The Honourable-
the Communications Member is not here, but I hope 8ir Gurunath Bewoor"
will convey this to him.

Sir Gurunath Bewoor: I will.

Sir Abdul Halim Ghuznavi: This is a very legitimate grievance of
the Muslims of Dacca. In a station where 80 per cent. of the popula--
tion are Muslims, there is not a single Muslim. .

Now, Sir, I come to the closing of the Calcutta Port to Haj traffic.
My Honourable friend, Sir Girja Shankar Bajpai, is here and he wilk
listen to what 1 have to say in this matter. By a notification, the Calcutta
Port was closed to Ilaj traffic. =~ After 26 years of fight, with the greatest
reluctance and difficulty, the port was opened. ; The opening of that Port
was not liked by our friends, the British shipping company with the benami-
name of Muslim. It belonged to Muslim Moghuls, but they were throttled:
and they had to sell the concern to non-Moghuls, the Britishers.

An Honourable Member: But the name continues.

Pandit Krishna Kant Malaviya (Benares and Gorakhpur Divisions : Non--
Muhammadan Rural) : Haji Sir Abdoola Haroon is there.

Sir Abdul Halim Ghuznavi: I am coming to that. It is a very big.
subject, I hope he will be here when I take up that subject. = The Port
of Calcutta was closed. = What is the reason? War. ‘“We cannot keep-
the Port of Calcutta open. We have not got sufficient boats.”” Deputa--
tion after deputation came to see the Honourable the Education Member.
The first deputation which came and saw him was told that it was only s
temporary measure and that next year it would be opened. But we
instinetively felt that that would not happen. Government issued an-
other communiqué wherein it was stated that if and when the time came
the question would be considered whether they were to open the Port of
Caleutta or not. 'Who does not want this Port of Calcutta? The British
Moghul line. They were all fighting to close the Calcutta Port, and they-
took advantage of this occasion by closing the Port of Calcutta. They
had been continuously fighting for the last 26 years not to have Calcutta as-
a Haj port. Five years ago, when this matter came up before the
Calcutta Port Haj Committee of which Khan Bahadur Abdul Momin is the
Chairman, and myself a member,—we discussed the matter and asked the
representative of Messrs. Turner Morrison and Co. in the Calcutta Port
Haj Committee whether they would agree if we could find another company
to start & service from Calcutta. Their contention was that they eould
not get a large number of Hajis. They used to get about 300 ‘or 250
which was not paying to carry pilgrims from Calcutta to Jeddah. The
question, we asked was ‘“‘If it did not pay the Moghul Line, if we
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could induce another company to start, were they agreeable not to compete
with them in Calcutta?’” The answer was that it was for the head office
at Bombay to reply and their representative said that he could not give a
reply to that. Negotiations went on between the Moghul Line and the
Port Haj Committee of Calcutta. Ultimately, we induced the Scindias
to open the Haj traffic and they constructed three special steatners to
convey the Haj passengers.  Sir, there was a revolution in Haj traffic—
excellent steamers, excellent food, excellent service and high speed. In
eight days they could carry the pilgrims to Jeddah, seven days from Karachi,
and eight days from Bombay. Formerly, before they came into existence,
it took 29 days, 25 days, and so on, and then if any one had seen those
boats prior to this company starting its service, he would have seenthat
the Hajis were taken as so many cattle, similarly as the railways had done
in ‘ecarrying of Hindu pilgrims in wagons when they had no sufficient
passenger carriages. They had been doing exactly the same thing with
the Hajis. There was no good food. Look at the fare. It was pro-
hibitive and exorbitant. = That condition continued. When the Scindias
opened, they did discuss with the Government of India and were sympatkhe-
tic. They said they would render them every aseistance. They started
this line. In the very first voyage from Calcutta, where the Moghul
Line said it did not pay them because they could not even get 250 Hajis,
both the boats of Scindia and the Moghul Line had the full complement,
namely, 1,300 and 1,400 passengers and no less than three boats had to
carry the Hajis from Calcutta to Jeddah.

8ir Syed Raza Ali ( Cities of the United Provinces: Muhammadan
Urban) : In what year was that?

Sir Abdul Halim Ghuznavi: Immediately after the Scindia Company
opened their show. It is about three or four years ago. Now came this
cut throat competition. I would refer here to what a great man has
said. He is loved and admired by the British people and by every one
of the Indians, and I will only quote what that gentleman says. It can
be appropriately quoted in connection with the subject I am discussing..
It is Mahatma Gandhi. Great man, says the Britisher, friend of the
Government, says the Government, and we, of course, all admit that he
is a great man. That is Mahatma Gandhi. Here is an extract from an
article wriiten by Mahatma Gandhi in Young India under the caption
‘“The Giant and the Dwarf’’ on the 26th March, 1931:

“The cottage industry of India had a perish in order that Lancashire might
flourish. The Indian shipping had to perish so that the British shipping might
ﬂ\o_unsh. In a word we are suppressed in order to emable the British to live on the
h_elghts of Simla.”

Sir, this is not my. quotation. This is a quotation from Mahatma
Gapd.lu, who is ad.mlred and loved by cll Britishers and by Government.
This is what he sgjd in 1981. It is equally true in 1940, '

Mr. M. S. Aney: I am afraid there is no quorum in the House.

Sir Muhammad Yamin Khan (Agra Division : Muhammadan Rural) :
I may point out that it has been the practice in the House always that a
representative of all departments used to be present at the ti

: s . . me of th
discussion on the Finance Bill to take down notes. It is not neecc:sssar;

B2
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that all the Honourable Members may be present, but one man from each
Department used to be present to take down notes and give replies.
Here we find . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member need not make a speech on that. The Chair does not know
whether the Departments are properly represented here. If they are not,
they ought to be.

Sir.Abdul Halim Ghugnavi: Therefore, Sir, I submit that the closing of
the Port of Calcutta was in the interest of the Moghul Line and to that
the Government had acceded. Let me tell this to my Honourable friend,
Sir Girja Shankar Bajpai, so that he may not. use the same expression
again because the facts are in my possession. Want of steamers was
principally in their mind when closing the Port of Calcutta. One boat
from the Moghul Line did berth at Calcutta. It went to Jeddah with rice,
but with no Haj pilgrims, although that boat was a pilgrim boat and they
could have carried the Hajis from Calcutta. But they did not want to.
Therefore, their contention that there was want of boat is not- correct.
That boat was in Calcutta and carried a cargo of rice to Jeddah, but we
insisted that they should also carry Hajis as far as possible. That was
denied to us and still the Honourable the Secretary of the Department of
Education, Health and Lands has said ‘““What are we going to do? The
Calcutta Port Haj Committee would not render us any assistance and render
the Moghul Line any assistance and, therefore, the special train that we had
arranged to take Hajis from Calcutta to Bombay was unsatisfactory in the
sense that there was non-co-operation of the Haj Committee in Calcutta.”’
Sir, when that telegram of the Governmeid of India came to our Haj Office
in Calcutta, we discovered that it was a propaganda of the Moghul Line to
utilise the Haj Committee of Calcutta for their purpose, and certainly we
could not be a party to that and we refused. The Government have closed
the Port of Calcutta by an executive order. We, the Port Haj Committee
of Calcutta, are there to look after the comforts of the Hajis who are
to sail from the Calcutta Port and we have nothing to do with the Bombay
Port Haj Committee in Bombay. The Government were asking us to assist
the Moghul Line in their endeavour-to take Hajis from Calcutta while Gov-
ernment would not allow the Hajis to go to Jeddah from Calcutta; they
wanted us to be a party to that, which we certainly refused. Sir, even
after the closing of the Port of Calcutta, we could have the advantage of
these fast steamers of Scindia Service. but look how the Indian shipping is
‘treated. A Conference is called in Delki. They do not think it worthwhile
to send for the representatives of the Haj Committees of Bombay, Calcutta
and Karachi, bu\t they decide their fate, fate of the Hajis as to how they are
to travel. They decide without consulting any body. The Chairmen of
the Haj Committees in Calcutta, Karachi and Bombay should ordinarily
have been invited to advise about closing the Port of Calcutta and the
allocation of the percentage of pilgrims that these two lines should carry.
They considered the position of the Scindia and the Moghul Line and
according to the number of boats that these two Companies possessed they
sllotted the Moghul Line 75 per cent. and the Scindia 25 per cent. But
my friend did not take into consideration the capacity of those boats
Three could carry more than the seven of the other Line could. We go
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by numbers, by counting heads. One had seven boats, other had three"
the proportion was, therefore, 75 to 25. Certainly the Scindia refused to
have any thing to do with it, and, therefore, the Moghul Line had the
fullest advantage to exploit the Hajis this year at the expense of Govern-
ment completely. My Honourable friend said the other day, ‘‘Yes, yes,
but again you see the Moghul Line did not want to raise the fares but the -
Scindia did”’. The answer is simple: the Moghul Line wants to crush this -
- new Line, they have made tons of money, they can afford to lose while-

Scindia cannot.

Sir Muhammad Yamin Khan: Not at all.  Only a lakh of rupees..
12 Noon.

Sir Abdul Halilm Ghuznavi: Please do not interrupt me.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already spoken for an hour.

Sir Abdul Halim Ghuznavi: But this is an important subject, and I
have not repeated a single line.

Mr. President (The Honourable Sir Abdur Rahim): Other Members are
also interested in important subjects.

Sir Abdul Halim Ghuznavi: Other Members will also have time ani
they can talk.

Sir Syed Raza Ali: Have minimum fares been fixed by Governmen:
between Bombay and Jeddah, and Karachi and Jeddah?

Sir Abdul Halim Ghuznavi: They have failed to do that. That is what
we want; let the Government fix a fair rate, an economic rate and erd tl%ls
rate cutting, so that both the companies can go on. It is admitted,.btlr,
and my Honourable friend will see it that when there was no competiticn
with the Calcutta tramways, things were very bad, but immediately the
buses came in the field conditions improved considerably. Logk at the
advantage we have now got in Calcutta travelling. ~We want not only
one, but we want several companies to be started to carry these Hajis to
Jeddah. That will be a competition, and then every thing will be all

‘right.

Sir Muhammad Yamin Khan: How can you ackieve that by the fixa-
tion of fares?

Sir Abdul Halim Ghuznavi: Fixing of fares wil! stop competition.
‘Sir Muhammad Yamin Khan: At the expense of whom?

Mr. President (The Honourable Sir Abdur Rahim): Let him go on.
He has already taken a long time.
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Sir Abdul Halim Ghuznavi: I read out a resolution from the proceedings
of a special emergency meeting of the Port Haj Committee, Calcutta :

“The Port Haj Committee of Calcutta have read with great regret the telegram
of the Government of India, dated the lst December, 1939, addressed to the Govern-
rent of Bengal and are very much disappointed at their refusal to reconsider their
decision regarding suspension of sailing of pilgrim ships from the Port of Calcutta
this year. They are, Eowever, relieved to some extent by the assurance given ny the
Honourable Sir Jagdish Prasad. the Member in-charge of the Portfolio oj Educat}on,
Health and Lands Department to the Government of India to the deputation organised
by the All-India Hajee’s Welfare League to the effect that the suspension of esailings
from the Port of Calcutta this year is purely a temporary and emergent measure which
will not be repeated in future. The Committee have carefully examined the facilitics
offered and are definitely of opinion that the facilities suggested by way of special
train will not in any way minimise the inconveniences which pilgrims of Bengal and
Assam will be put to by having to embark at the distant ports of Bombay or Karachi.”

A request came to the Calcutta Port Haj Committee to give facilities
to the Moghul Line, because no other Line was then existing and the
Port was closed down. We said in this resolution that if this is a tem-
porary measure, we have no objection, but, if this is not, certainly we
object and the subsequent announcement by Government has given us that
-apprehension in our mind that this is not a temporary measure. But
this is going to be some thing again to be fought for. As I have mentioned
already, we fought for 26 years before we got this Port opened, but
perhaps another fight will have to be continued if we have to get this
Port opened in Calcutta. The Calcutta Port having been closed we decided
to have nothing to do with the Government telegram asking us to help
the Moghul Line in carrying passengers by special train to Bombay. I
will not mention further telegrams and correspondence that went on be-
tween the Government of India and the Haj Committees of various pro-
vinces, not only of Calcutta, but also of Bombay and Karachi. They
unanimously condemned the Government for closing down the Port of
Calcutta and also for fixing the percentage to the Scindia of 25 per cent.

instead of a higher percentage. 1 will only read a few sentences and then
close this subject :

““The Government of India,” says the Communiqué, ‘‘therefore, decided to intervene
and consulted the two shipping companies engaged in the trade both on the share of
the allotment of traffic between the companies and on the rates to be charged. The
Scindia Steam Navigation Company advanced the claim for a fifty per cent. share

of the traffic but were prepared to agree to alternate sailings. They also proposed an
increase in rates of 25 per cent. above last year’s maximum rates.”

Sir, the last year’s maximum rate was uneconomic and both the Com-

* panies have lost money; but, as regards the Moghul Line, they can afford
because they have made tons and tons of money. ‘

Then the Communiqué proceeds to state :

“The Moghul Line, while not admitting the claim of the Scindia Company to any
fixed share of the traffic, agreed that Government should make an allocation. Tiey

also expressed their willingness to carry pilgrims with no increase above the maximum
rates fixed last year.”

Last year, when the two lines could not come to an agreement about
the economic rate, a rate was fixed by the Government of India. What
did we find then? I will not, say that the Scindia Company was not a party
but when both the Companies found that they could advantageously break
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that rate, they did so. But in the case of the Scindia Company, it was
-one of their agents in Jeddah who was responsible for it. But in the case
-of the Moghul Line in Bombay itself, after the last boat of the Scindia
‘Company had gone, they raised their rate by 100 per cent. and they did
-not pay heed to the telegrams of the Premiers of Bengal and Sind to the
Government of Bombay asking them to persuade the Moghul Line to
<carry the Hajis who had gone to Bombay from Bengal and other places at
the rates they had advertised before. My information was that they could
not do so, because they could not get any more boats and the time was
nearly up, with the result that many of the Hajis were left behind. What
has happened this year? I have heard the answer to the question that was
-asked in this House. These Hajis were teken in a special train, and the
‘result was that they were all stranded in Bombay. If my Honourable
‘friend, the Homourable Secretary of the Education, Health and Lands
Department, says ‘‘No”, then I shall have to read the telegrams of the
Hajis which I have with me. The telegrams, not only of the Hajis, but
-of important persons in Bombay did certify that these Hajis were stranded
and the Government did not do anything for them. That has been the
«result of closing down the Port of Calcutta on absolutely fictitious grounds
of war. The war had nothing to do with the Hajis. One steamer had
already sailed from Calcutta, but instead of taking the Hajis, it had taken
‘rice to Jeddah.

Now, Sir, I will discuss only for a few minutes the budget of the
Calcutta Haj Committee. Sir, the Government of India are not even
inclined to give us a little money to carry on our duties in Calcutta. We
submitted our revised budget. We gave our reasons that that was the
lowest amount that we required. What was the answer we got? They
-said they had not got the money to give us.

Mr. M. S. Aney: What was the amount you wanted?

Sir Abdul Halim Ghuznavi: We wanted only Rs. 9,231. They did
‘not give us even that amount. They gave us much less than that. 'This
information was communicated to me rather too late, otherwise I would
.have taken up the matter with the Department concerned. I now place
it for the consideration of my friend, the Honourable the Education Seec-
retary. I hope he will reconsider the matter and bring in a supplementary
grant so that the Haj Committee may have the amount that they require
to carry on their business successfully at the Port of Calcutta. I would
also request him to give an assurance on the floor of che House that there
would be no bar for the Calcutta Port to carry the Haj traffic next year,
-whether there is war or no war.

Now, Sir, I will come to the wonderful conversion of the Moghul Line
into a Muslim line. Our revered leader, Mr. Jinnah, was approached by
the Moghul Line and he deputed his Foreign Secretary, my Honourable
“friend, Sir Abdoola Haroon, to negotiate. . . .

Mr. President (The Honourable Sir Abdur Rahim): What has that got
+to do with the Government of India?

Sir Abdul Halim Ghuznavi: I am coming to the Government of India
Just now.
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member cannot go into matters with which the Government of India are
not concerned.

Sir Abdul Halim Ghuznavi: If that is your ruling, Sir, then I will not

pursue that matter any further. But is it not relevant to the Moghul
Line?

er. President (The Honourable Sir Abdur Rahim): It is not relevant
ut all.

Sir Abdul Halim Ghuznavi: I will conclude about the Moghul Line:
service which is so much admired by the Government of India by making
a remark or two. The Moghul Line was good enough to make a mis-
chievous propagands, and, in spite of all that, the support, of the Govern-
ment of India is for the existence of the Moghul Line and no other Line.
Finding that they needed some backing from the Mussalmans, they an-
nounced that they would be prepared to take three Muslims on their Board,.
thinking that this might be appreciated by the Government. They thought:
1t better that some interest of that company should be in the - Muslim:
hands. Sir, I have been'in business for the last 43 years. In fact, I have
been in business since my childhood, and I have never heard a proposition
of this kind in my life. The proposition is that I will buy the shares of a
company, but shall have no right to sell them. I can only keep them.

Pandit Krishna Kant Malaviya: But you do not pay the money out.
Sir Abdul Halim Ghuznavi: No. I pay.

Mr. President (The Honourable Sir Abdur Rahim): Is that the proposal
of the Government of India?

Sir Abdul Halim Ghuznavi: They will come before the Government of
India.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must confine himself to the motion before the House. He must
not go on dealing with irrelevant points.

Sir Abdul Halim Ghuznavi: I hope the speakers who come after me will
take up that point.

Now, Sir, I come to the Income-tax Department of Bengal. The posi-
tion of Muslims in the Income-tax Department of Bengal is this. In the
grade of Rs. 1,000 to Rs. 1,500, the number of posts is 8, four of which
ure held by Hindus, one by a Muslim, and three by others; Rs. 500 to
Bq. 900. number of appointments 35, Hindus 27, Muslims 8, and others.
nil.

Rs. 300 to Rs. 500, number of appointments 15, number of Hindus 9,
Muslims 6, and others nil.
An Honourable Member: There you are.

Sir Abdul Halim Ghuznavi: There you are, says my friend.
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Mr. President (The Honourable Sir Abdur Rahim) The Honourable
Membe}' must have some respect for the House. That is not the way of”
addressing the House. He must address the Chair.

Sir Abdul Halim Ghuznavi: T was answering my Honourable friend.

Rs. 175 to Rs. 450, number of appointments 33, number of Hindus 21,
number of Muslimg 10, and others 2. .

There ‘you are.

Rs. 150 to Rs. 425, number of appointments 17, Hindus 9, Muslims 7,
and others 1. I will not go any further.

This is the state of affairs in the Income-tax Department, of Bengal.
I appeal to my Honourable friend, the Finance Member, to look into the-
matter and see whether the communal ratio laid down by the Government
of India is observed. '

The gentleman who has brought, this to my notice says:

“After dealing with the whole subject, this communal ratio has been fixed. I pray
that you will be graciously pleased to move the proper authorities to grant us our
legﬁumabe prayer in this partioular department during your discussion on the Finance-

ill.”’ .

Now, 8ir, I will deal with one or two aspects of Indian railways which
we could not discuss during the railway budget discussion. This is a
verv important subject, and I am sure the House will appreciate it when.
I place some facts before the House.

The most serious problem that confronts us today is the Ehortage of
wagons. This is a very serious matter. During the last war also there
was shortage of wagons. I know that wagons used to be sold for Rs. 400-
to Rs. 500 each during the last war. It was not due to any real shortage
of wagons, but the railway people would not supply & wagon unless the:
man paid for it. I will give a few extracts from the speech of the Hon-
ourable Sir Guthrie Russell in the Council of State to show the reason for
this shortage of wagons. After discussing about the shortuge of wagons;
Sir Guthrie says:

“With these objects in view the Government of India have appointed Rai Bahadur
N. C. Ghosh as Transport Advisory Officer to assist the two railways principally
concerned with coal traffic—the Eest Indian and Bengal Nagpur railways—in dealing
with demands for wagoms . . .. .. He scrutinises indents for wagons with a view
to ensuring that wagons are not supplied for consumers on the priority list mainteined
by the Coal Wagon Supply Committee in excess of their actual needs and that as
Jarge a supply as possible is made available for other consumers. From the reports
already received it would appear that the Transport Advisory Officer has already
considerably helped the sitnation, but to secure that the most effective use is made of”
the available wagons the eo-operation of the consumers and the coal trade is most

important.
Then, he says:

“The Railway Board have also, at the instance of th: Indian Railway Conference
Association, appointed a committee to go into the question of the better utilisation
of railway wagons. This Committee. nnder the chairmanship of Mr. B. Moody Chi=f
Operating Superintendent of the North Western Railway, is touring various railway -
systems. So far their report has not been received. but the Railway Board have ~very
hope that as a result of their investications. it will ‘he possible to make normally
available for traffic a considerable number of additicnal wacons. The main function
of the committee is to see if the turn round of wagons can be improved. By ‘‘turn-
round’”’ is meant the time emvloyed from the despaich of a wagon under load “o its
being ready for another load, and ir one of the most important features of railway-
operation. The shorter the turn round. the greater the number of wagons available.'”
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Then, he goes on and describes about ‘‘wagon pool””, but I shall not
trouble the House by reading what he said.

This shortage of wagon, in my opinion, is-due to this that the wagons
are not loaded or unloaded on Sundays. So, there must naturally be
.shortage. The Port Trust Railway in Calcutta observes all the holidays.
There is no work for them on Sundays, and naturally the wagons are blocked
and there is shortage of wagons. If you take the percentage of wagons
-loaded and unloaded, you will find it is very unsatisfactory. The Railways
should insist that loading and unloading should be done on Sundays and all
bolidays also. This will release the wagons. But that is not done at
.present.
® We are told that the Moody Committee is looking after this. We do
-not know the terms of reference to this committee. But from the
amethod and manner which the Moody Committee is pursuing, I am sure
‘the report that the committee may submit will not be worth the paper
on which it would be written. What is the Moody Committee doing?
‘They are spending a few hours in one railway and a few hours in
.another, and so on. In this way they cannot know the ins and outs.
They must devote much longer time to examine the condition
.of a particular Railway to enable them to find out the exact position.
It really requires months to do even one railway thoroughly. This
.summary method of touring the various railway systems, one day in
Calcutta, the next day in Bombay, and a third day in Madras, will not do.
What is ghe reference to thfs Committee? We do not know that. The
‘reference with regard to examination should show how many hours
do the work of loading and unloading take. Why should they not take

Sunday into consideration? 'Why should they not make the railways res-
ponsible for not working on Sundays? I understand that, in a number of
-railways, wagons sometimes lie empty, because there is no work. Take
for instance, the E. I. Ry. Why should it go to the B. N. Ry. for more
~wagons when its own wagons are lying empty and not being loaded be-
-cause it is a Sunday? The enquiry by the Moody Committee should take
this into account, namely, the number of hours the railways work for
.loading and unloading. Why will not they work on Sundays; why will not
they work after sunset? With light, they can work even after sunset and
‘load and unload wagons. They do not do that now. Then, Sir, our ex-
perience of the last war was shortage of wagons and each wagon was sold
“to the highest bidder. This war is now on and the Railways must see
-that there is no shortage of wagons. The time of loading and unloading
.muset be extended and Sundays should be counted as working days.

Mr. M, S. Aney: What does the Honourable Member mean by a wagon
tbeing ‘‘sold’’?

Sir Abdul Halim Ghuznavi: It ‘means that bribe had to be given; I
.did not want to use that word, that’s all.

Sir, we know that busy season extends from September to December
~during which period at least the Railways should work on Sundays and

-after sunset. They do not start unloading before 10 o’clock. Why not
-after sunrise?

Coming to the East Indian Railway, the condition has been very serious.
“We travel from Calcutta to Delhi on trains run not by East Indian Railway
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engines but by the B. B. and C. I. and N. W. R. engines. There is
shortage of engines and so there is delay in arrival. There is a very useful
‘rain known as the Toofan Express. A year ago it used to reach Calcutta
at about 4 or 5 p.M. and leave Calcutta at about 3 p.M., arriving here the
wext day at about 8-30 to 4 p.M. Now we reach Calcutta at 9 o’clock at night
«and leave Calcutta at 1 p.M., arriving here the next day at 3-40 p.M. If you
take it up with the Time-Table Committee they say it is a matter for the
Railway Board. If you ask them why they cannot regulate the timing
‘80 a3 to have more convenient hours of departure and arrival the reply
is that they have only one train now instead of two as formerly, and the
same train which arrives here has to leave for Calcutta. And the cost of
another train is 8 lakhs, for want of which we cannot get another train
between Calcutta and Delhi. And we reach Calcutta at 9 p.M., standard
time. Only now they have shortened it by 20 minutes. And the carriages
are not repaired and not looked after. If you open the tap, it will not close
and if you close it, it will not open. If you complain, they will say they
have no money. But now they must have enough money with this increase
in fares and freights. And because the train is often late by an hour or an
hour and a half, and has to leave again at 6 p.M., the carriages are not
ieven washed or cleaned. Only at Calcutta they get some time to :clean
it.

Then, again, look at the timings of 1 Up and 2 Down trains on the East
Indian Railway. Formerly the Down Mail used to leave here at 8-30 a.m.,
but now it leaves at 6 A.M. How can one go to the station at 6 A.4. spe-
-cially in the cold weather? Then the Up Mail is due here at 9-30 o’clock
at night, but seldom arrives here before 11 p.M. If you have to go to the
station to meet your friends you will have to wait for an hour and a half
before the train comes.

Then, Sir, it was settled that we would have the Dacca-Aricha Railway
and money was provided for it; but it was stopped. The scheme showed
a profit of 7 per cent., but it was shelved because the interests of the
two British Steam Navigation companies were at stake; and they mani-
pulated it in such a way that when the work was about to commence it
-was suspended. The ostensible reason was that the culverts would make
the land unhealthy and give rise to malaria; the real reason was that it
would touch the pockets of the two inland British Steamship companies.
It would have been of great advantage to the railway because the railway
would then carry all the jute from East Bengal which is now being carried
by the steamers from East Bengal right up to Calcutia by the river route.

Then on the Eastern Bengal Railway by which I travel to go to iy
home we notice on the boards at the stations letters in Englisk although
99 per cent. of the people cannot read English. And they are so written
* that no one can read. If we ask for Bengali letters on the boards we are
told that the Railway has no money. There is one more matter so far as
the railways are concerned. The three Indian Chambers of Commerce in
Calcutta have asked me to press before the Honourable the Railway Member
‘whether he will introduce air-conditioned travel between Howrah and
Delhi. It already exists between Bombay and Howrah and it can  be
‘introduced on this line also. The three Indian Chambers—the National
Chamber, the Muslim Chamber and the Indian Chamber—would prefer the
system which prevails on the B. B. and C. I. Railway where the whole
coupé carriage is air-conditioned.
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The last point which I wish to mention is in regard to the Indian
Mercantile Marine. Everywhere in the world, except in India, the Gov-
ernment supports the national mercantile marine. Here we get no :sup--
port whatever. If a company is floated, there is no subsidy, no assistance.
whatever. Look at the position. At the present moment there is a dead-
lock about the agreement between Indian shipping and British shipping.
That agreement has expired, but nothing has yet been done to bring about:
another agreement between the British and Indian Shipping concerns: it
is high time that something is done and that Government took the initiative..
As you have remarked, Sir, that I should now close my observations. .

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable-
Member really has more to say, he had better go on and not waste the time
of the House like this. '

Sir Abdul Halim Ghuznavi: The necessity of establishing a ship-build-
ing industry in India has now been felt for years past. The present war
has again emphasised the importance of every maritime country building
its own ships in its own yards. Only very recently a ship-building industry
was established in Australia and the Government of Australia decided only
the other day to give a bounty varying from £10 to £12-10-0 per ton for the
-ships built in the Australian ship-yards. Therefore my submission to the
Government is that they should do all they can to encourage the starting
of a shipbuilding industry in this country and give it such financial help.
as it may need for the purpose of its stability and progress. - In this con-
nection 1 will read a few lines from the report of the Indian Mereantile-
Marine Committee of 1923-24:

*“Having given our best consideration to the various points set forth above, we-
recommend that for the present the most advantageous course to be adopted is to give
construction bounties as indicated in paragraph 56. If a shipbuilding yard is projected
by an Indian Company, the Government may aid that enterprise by (a) advancing a
cKeap loan to the extent of one-third of the paid up capital of that Company and
assistance in acquiring suitable sites, etc.. etc.”

Now, what has the Australian Government done? I shall give am

extract from The Shipping World, dated the 24th January, 1940. Tt
says: '

“In its report, the Tariff Board reported that the high protective system against
iniported vessels up to 500 tons had not succeeded. All the data available tended tor
confirm the view that the price of a completed vessel from an Australian shipyard
was roughly twice the price in sterling at which a similar vessel could be supplied
from the United Kingdom. 8o in place of the duty. bounties amounting to £15000¢
spread over three years are to be granted. The schemes are as follows . . . . . . ”
and so on—

“In_the opinion of the Prime Minister these payments should stimulate the
shipbuilding industry in Australia and thus provide employment besides ensuring
facilities for the comstruction and repair of vessels in time of emergency.”

There is one other point that I wish to refer to. During the last war
we had some enemy ships and working those enemy ships we had made
profits which stand in the name ‘of the Secretary of State in suspense
account, because that amount is legitimately due to India. It amounts.
to £3,584,646. It is held in cash account of the Secretary of State.
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/. . . . . .
"What the Indian shipping firms have been contending all these. years is
ithis; in a letter to the Secretary, Indian Mercantile Marine Committee,
-dated the 4th January, 1924, they say:

“In continuation of our answer to our written statement dated 3rd April 1923 to
_your question No. 70, we beg to submii that the Government should utilise the
Undisposed Profits amounting to £3.790,192.19-8 resulting from the working of Enemy
8Lips under the control of the India Office up to 3lst March 1922 in assisting tte
building up and development of an Indian Mercantile Marine . . . May we there-
fore request you to make your strong recommendation to the Covernment of India to
-earmark these profits for the development of the Indian Mercantile Marine?"’

Sir, it is high time that we developed the Indian Mercantile Marine.
It is also high time that the Government came to our assistance in build-
ing ships in India. What is the position today with regard to shipbuild-
ing industry in this country? If we had a ship yard ready, we could have
<ontinued to make ships as is the case at Home. For every ship sunk
we could have built two here. But what is our position here? For
ships sunk, we cannot build even one ship here. Therefore, Sir, I appeal
to the Government of India to assist Indians in starting a shipbuilding
vard and to ask the Secretary of State to release this amount which he
is holding on behalf of the Government from the profits made during the
last war from the working of the enemy ships by Governmeni and give
-subsidy to Indian enterprise to start a shipbuilding industry here.

Before I conclude, Sir, I should like to say something about the Tata
‘Company. I would have said more if my friend Sir Homi Mody had been
present here. My friend, Dr. Sir Ziauddin Ahmad, always gets up to
speak whenever the question of Tata Company comes up, but as he points
.out, it is a subsidised company. He says that they ought not to make
more than 6 per cent., but he forgets that when the Tatas started the
concern they did not make anything at all. They lost all their money
which was sunk in the industry. How on earth does my friend expect
them to make only 6 per cent. and no more as the Tariff Board has recom-
mended? 6 per cent. of what? 'He puts 6 per cent. of the Rs. 15 of the

*Tata Deferred shares which was in existence 30/40 years ago with the
present price, and from that he concludes that they are earning 40 to 50
per cent. That is not so. What is the actual return today? It is not
even 6 per cent. at today’s price of its shares. This in brief is the history
.of the concern. But my grievance, Sir, is that the Tatas is toc much
Parsieised. We Muslims also want a share because Tatas gets a subsidy
from the Indian exchequer. . . . . .

Mr. President (The Honourable Sir Abdur Rahim): It has nothing
4o do with the Government of India.

Sir Abdul Halim Ghuznavi: I hope Sir Homi Mody will take this
point into consideration and see that Muslims aiso have a ghare in that
‘big concern. My friend, Dr. DeSouza, made a very able speech the
-other. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
“Member had better go on with his own speech.

gir Abdul Halim Ghuznavi: He made a vigorous speech the other
dav in which he complained that his community was not getting a just
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share either in the Government of India or in the Railways in proportiom
to the services his community have rendered, and that they were no-
where. May I tell my friend that they are everywhere, not that they are
nowhere, but they are everywhere, that his community people are holding
high appointments. And if he will look up the Bengal Civil List, he will
find that many of the Indian Christians, who are friends of mine, are
holding high posts. But may I also remind him of this, that Britishers
have taken this country from us when we were the kings. India at one
time belonged to us, and have we not a better claim than he has for

appointments, because it was at one time our kingdom and we were the-
kings here?

Sir Girja Shankar Bajpai (Secretary, Department of Education, Health
and Lands): Mr. President, the present First Lord of the Admiralty
deseribed the discussion on the Finance Bill in the House of Commons:
as one long dreary drip of disparaging declamation. I do not know that
here in this House. the course of debate is very different, and I have ven-
tured to rise at this stage, because the House may wish to listen for a
change to a note of sweet reasonableness, a quality in which we, on these
Benches, seek to specialise.

Sir, alphabetically I ought to begin with Archsology which was dis-
cussed by Sir Muhammad Yamin Khan in the course of his remarks om
the opening day of this debate. He showed, and if T may say so, rightly
showed, great solicitude for the preservation of Tajganj or the Taj Mahal.
Let me assure him that we regard this as a legacy of beauty to all com-
munities in this country, not to any one community, that it is a national
monument which deserves the utmost care that we can bestow upon it
for its preservation. I may also inform him that I took advantage of the
Easter holidays to summon here the Superintendent in charge of the
buildings in Agra. I have had a discussion with him. He assured me,
not merely on the strength of his own opinion, but on the opinion of
his Engineer, that there is no such thing as imminent or immediate risk
to the Taj Mahal, and that the task of scaffolding, on which the Public
Works Department insisted as a preliminary to a correct diagnosis of
what is wrong with the dome, is going to be taken in hand as soon as
possible. I hope, Sir, that that will re-assure my friend in so far as the
security of the Taj is concernped.

Next, Sir, I shall pass on to a subject which rouses considerable
interest especially amongst the Muslim Members of this House,

12.M.  _ 7 refor to the Haj. My friend, Sir Abdul Halim Ghuznavi,
was very vigorous on the subject this morning, but in point of priority
he comes only second, as Khan Bahadur Piracha held forth at great
length on this subject the other day, and I think it would be convenient
if T were to deal jointly with the major points made by the two Honour-
able Members. ' Now, Sir, the first point, I think, of importance which
Khan Bahadur Piracha made was that many pilgrims were denied the
privilege of performing the Haj this year. That, Sir, even though we are
living in war conditions and it is absolutely necessary to conserve shipping
as much as possible, because of the heavy strain that is thrown upon it
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owing to the shortage of shipping generally, .in spite, I say, of the war-
conditions would be a very grave charge indeed if it were true. Let me-
give to the House some figures which I have before me. There were in.
all five sailings during the last Haj season. The first four ships, accord-
ing to a statement which I have before me here, sailed actually with a.
shorter complement than their maximum. I will give a few illustrative-
figures. The ‘‘Islami’’, for example, which sailed from Bombay on the-
4th and from Karachi on the Tth December, sailed 841 short, the-
“Rizwani”’, 603 pilgrims short, the ‘‘Khusro”’, seven pilgrims short,

the ‘‘Islami’’, again 59 pilgrims short. The only ship—that was the last.
ship of the season—about which it might be said that it might have left

some persons behind was the ‘‘Rizwani”’. But, in order that this might:
not happen, we relaxed the ordinary rule—the rule which we are re--
quired to observe in conformity with international conventions—and allow-

ed the ship to carry an excess of pilgrims. My information is that when

it left Bombay, there was not one pilgrim who was in a position to per--
form the pilgrimage, who did not find a berth by that ship,—this was by

the ‘‘Rizwani’’ which sailed on the 2nd January from Bombay,—that the:
excess was only at Karachi, and there, 1n conformity with the recommen-

dation of the Chairman of the Port Haj Committee and with the consent-
of the mercantile marine officers, we allowed an excess of ten per cent.,

of 141 pilgrims. I may also inform the House that actually the number

in excess was 153 deck passengers, and the number 141 is arrived at by

reason of the fact that twelve of these passengers were allowed to travel in

first or second class cabins. We have had no information so far from

enquiries which we have made both in Bombay and in Karachi that any

pilgrim who was in & position to afford the cost of the Haj stayed behind”
because of the lack of shipping. If Honocurable Members have in their-
possession information to the contrary, and will be good enough to furnish-
it to me, T can assure them that I shall have enquiries made. It will,

of course, be impossible, if an investigation proves that there is justifica-

tion for the complaint—it will be impossible to do redress to those who

may have been left behind this year, but we shall see to it that next year-
precautions are taken to prevent a repetition of any such thing. But

let me repeat that, according to the information which we have, there:
was no pilgrim in a position to perform the pilgrimage, who was actually

left behind.

The next point on which Honourable Members from Bengal in parti-
cular feel, and feel strongly, is the alleged closing of the port of Calcutta.
Let me say this. The Honourable Member from Caicutta, Sir Abdul’
Halim Ghuznavi,’who spoke last, referred to a certain communiqué of the
Government of India which he said had created a misapprehension in his
mind that a battle of 25 years had been lost for all time, that Govern-
ment, in order to assist the Moghul Co., or with some other motive, had
decided to close the port of Calcutta permanently. Let me assure him
that nothing is further from the intentions of Govermment.  Govern-
ment do not propose, they have no intention whatsoever of closing the
port of Calcutta to Haj permanently. But, as I have endeavoured to
explain in answer to a series of questions that have been asked on this
subject before, this vear the position was that., because of the shortage
of shipping, we had to a conserve shipping in the sense of minimising the
use of it to such extent as was absolutely necessary for the particular
purpose in hand, and, from that point of view, we found that it would:
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pot be possible to open the port of Caleutta in the ordinary way for the
performance of Haj. And, in order that the inconvenience to pilgrims in
Ca'cutta who wanted to go to Bombay be minimised to the extent utmost
possible, provision was made for the running of special trains or the
-attaching of special carriages to ordinary trains. My Honourable friend,
Sir Abdul Halim Ghuznavi, referred with pride to the attitude of the
Calcutta Port Haj Committee in that the Committee refused to cod-operate
with Government. I can only express regret that the Port Haj Com-
mittee misunderstood the intentions of the Government in this matter.
‘Tt certainly was not the intention, as I have said already, that the port of
Calcutta should be closed petrmanently. I think myself that the pilgrims
and Government both would have had greater reason to be grateful to’the
Port Haj Committee if they had recognised that the present year is an
emergency year and done what they could to assist the Hajis congre-
gating in Calcutta to find a comfortable way down to Bombay.

Mr. M. 8. Aney: May I ask the Honourable Member whether this
trave'ling by special trains from Calcutta to Bombay required the pilgrims

to pay more than they would have had to pay if they had sailed from
-Calcutta?

Sir Girja Shankar Bajpai: No, Sir. As a matter of fact, even allow-
ing for the special train for which they had to pay the ordinary fare
and nothing extra at all, and also including the steamer fare from Bombay
to Jeddah—I am  speaking from memory, something like

Rs, 2 less per pilgrim than they would have to pay if they travelled direct
‘by boat from Calcutta to Hedaz. That is the position.

Sir Abdul Halim Ghuznavi: That is because they wanted propaganda.

Sir @irja Shankar Bajpai: There is no question of propaganda here
at all. T am trying to inform my Honourable friend that we were not
in any way, at any time, to any extent, influenced by the propagands of
which, if T may say so at this stage without offence, no one particular
company had the monopoly. If propaganda is done by the Moghul line,
it is also done by the Scindia Line, and I assure my Honourable friend
that we were not influenced by that propaganda at all.

. 'Sir Abdul Halim Ghuznavi: But who says ‘No’? Here I state that.
it is the propaganda of the Moghul Line.
Mr. M. S. Aney: I may assure my Honourable friend that my question

had nothing to do with propaganda at all. It was only as & matter of
information which I was seeking to obtain.

Sir Girja Shankar Bajpai: The position, as I have already explained to
‘the House, i8 that we were not influenced in any way by anybody’s

propaganda. We closed the port of Calcutta temporarily as a war
Tneasure.

Str Abdul Halim Ghuznavi: May I interrupt my Honourable friend?

‘Will he kindly explain how it was possible for a steamer leaving Calcutta
‘without the Hajis and only with rice . . . .
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Sir @irja Shankar Bajpai: There, again, my Honourable friend, although
he has been most zealous in his advocacy of the claims of Calcutta, has
ot done me the honour of reading the answers that I have given to the
-questions on that subject in the course of this very Session. The ship to
which he refers was loaded with rice. We had reason to think that rice
was needed for the Hedjaz. If we had made the ship unload the rice and
take on ‘the pilgrims, and there had been a shortage of rice at the other
end, my Honourable friend would have been the very first to get up and
“trounce the Government for having diverted the ship from its ordinary task
»of carrying rice to taking pilgrims to the Hedjaz.

Sir Abdul Halim Ghuznavi: May I.. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
-Member should not go on interrupting.

[Sir Abdul Halim Ghuznavi again rose in his seat.]

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member should not interrupt.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions:
Muhammadan Rural): Shout out, not correct.

Sir @irja Shankar Bajpai: How can he say that it is not correct when
it is correct?

Sir Abdul Halim Ghuznavi: No, no.. It is not correct.

Sir Girja Shankar Bajpai: My Honourable friend cannot make a second
-speech. I am afraid I must go on with my own speech. My Honourable
friend had a good deal to say with regard to the step-motherly attitude of
‘the Government towards the Scindia Steam Navigation Co. in the matter
.of allocation of pilgrims as between the Moghul line and the Scindia line.
.Sir, strictly speaking that is a thing which is not within the purview of
my Department as such, because, normally, shipping comes within the -
-province of the Honourable the Commerce Member. We intervened this
‘time because of the war emergency; my Honourable friend would probably
remember that it was suggested that no shipping may be available for the
‘purpose of the Haj at all. It was at the intervention of my Department
‘that _shipping was made available for the performarce of the Haj, and we
‘took into account, again without prejudice to the claims of the rival com-
panies in normal times, as to what allocation, if any should be made
‘between the two of them. We made an allocation on what seemed to be a
-suitable working basis, namely, the carrying capacity of the two gompanies.
‘My Honourable friend, Sir Abdul Halim Ghuznavi, has made a great point
.of the faster ships which the Scindia Steam Navigation Co. is supposed to
‘possess. He has conjured up visions to us of the equivalents of the
““Normandie’’, the ‘‘Queen Elizabeth”’ and the ‘‘Queen Mary” crossing
their way from Fombay to Jeddah. He has told us that the Scindia
Company carried the pilgrims from Karachi to Jeddah, as it were, in the

C
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twinkling of an eye. Actually, I have got before me the speeds of the ships
of the rival fleets, and there is only one ship, the ‘‘El Madina’’, which,
according to the record of the ships engaged in the voyage between India-
and the Hedjaz last year, did the journey between Karachi and Jeddah.
in one day less than the ships of the other company. )

Now, Sir, as it happened this time, the Scindia Steam Navigation Co.
advertised only one ship, namely, the ‘“‘Englistan’’ as a ship which they
would be prepared to run from Calcutta if the port were open. Taking
that additional sailing into account along with sailings that may have
taken place from Bombay and Karachi, I have made a calculation, and
come to the conclusion that the Scindia Steam Navigation Company would
‘have carried 26 per cent of the pilgrims as against 25 per cent of the pilgrims.
that we were prepared to allot to them. I do not think that my Honour-
able friend can, in reason, contend that, in the circumstances, any very
grievous injury has been done to the Scindia Steam Navigation Company.
My Honourable friend being the Nationalist that he is, is most anxious:’
that national shipping interests should be encouraged. I wish him all
success in his effort to secure advantages for national shipping interests.
All that I am concerned to point out is that in this particular field of trade,
namely, the Haj trade, the treatment accorded by the Government of India
as a purely emergency measure during this year to the Scindia Steam
Navigation Company was neither unfair nor unjust.

Then, Sir,—it is nearing lunch time and I do not wish to follow the-
example of my Honourable friend who preceded me and detain the House:
unnecessarily long—I would mention one other point which arose in the
course of the discussion the other day; that was the accommodation pro-
vided for the pilgrims in Karachi. The position with regard to that is this.
Three years ago, I think, after an inspection of the port, we decided that
a sum of a lakh and 64 thousand rupees should be expended upon improving
the pilgrims’ camp at Karachi. Unfortunately, financial stringency
supervened, and we were unable to spend as much money as the original
estimate, but a sum of Rs. 88,000 has already been spent, and a double
storeved block for the accommodation of pilgrims has been set up. For the
rest, it is a matter really of funds being available, but, as and when they
become available, my Honourable friends may rést assured that the

accommodation and the amenities provided for the pilgrims at Karachi will
be improved.

Then, Sir, before I resume my seat, I shall deal with the final point
raised with regard to the pilgrimage; and that was also by my friend,
Mr. Piracha, with regard to Kamaran. He suggested that we should not
detain ships at Kamaran and he also ventured upon a figure which is not *
in conformity with the facts, namely, that the detention of ships at
Kamaran ran to 15 hours. Actually, in recent years. there has not been,
in normal circumstances, a detention of no longer than two hours at
Kamaran.. Actually the detention there is not bacause of our desire but
because of the obligations of the International Sanitary Convention which
we have accepted to carry out along with the Dutch East Indies Govern-
ment who are our partners in the administration of this island. That is all,

Sir, I have to say. /

The Assembly then adjourned for Lunch till Half Past Two of the Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. M. 8. Aney, one of the Panel of Chairmen, in the Chair.

Pandit Lakshmi Kanta Maitra (Presidency Division® Non-Muham-
madan Rural): Mr. Chairman, the Finance Bill of this year presents to the
critical eye certain features which are of a paramount importance to the
country. No doubt it embodies certain additional taxation proposals of the
(GGovernment.—taxation' on sugar and on petrol, but this is the only
aspect which seems to have attracted the attention of the Honourable

Member of this House.
Sir Abdul Halim Ghuznavi: No Government Member is here.

. Pandit Lakshmi Kanta Maitra: That does not matter. Their Secre-
taries are perhaps there; the Honourable Members are paid high salaries,
-they must have some rest to digest the money.

Sir, while the Railway Budget and the Central Budget were presented
in this House, we had from the Honourable Members concerned a descrip-
tion of the condition of the country which, however, does not at all tally
with what we see all around. We had the rosy picture of prosperity in all
directions,—prosperity in the Railways, prosperity in trade returns,
prosperity in the yield of Income-tax, prosperity in the Excise Revenue,
prosperity all round. They hold that it is reflected in the budget propo-
sals that they have brought before this House. Sir, this view of the
commercial prosperity of India is being mooted in this country not for the
first time this year but it is being done for a number of years past. The
first time I came into this Assembly in 1935, the then Finance Member
held that though India had passed through a period of acute economic
depression with the rest of the world, she had turned round the corner
and she had actually entered upon a new career of financia! recuperation.
That was his first budget and that a surplus one. But, Sir, all he had to
say in explanation was, though he was conscious that Government had not
taken any initiative to arrest the steady deterioration of Indian financial
position it must have been due to India’s wonderful power of recuperation.

That was the explanation given.

- Sir, this Government seems to be a great believer in repetitions.
They think that if they constantly din into our ears that there is prosperity
and prosperity all round, some day we might come actually to believe i it.
But those of us who come from the country and are in touch with its
masses and middle classes, know the appalling poveriy, the indescribable
misery and hardship in which they live. When we read the budget propo-
sals such a statement frora the Honourable the Finance Members sounds
to u« us a mockery. The statement of India’s financial prosperity seems to
receive support from another agency of theirs, namely, the Reserve Bank
of India. We read in the address of the Governor of the Reserve Bank of

India the following:

“India is remarkably in a strong position both from the point of view of Govern-
ment Finance and of Industry. Agriculture is still lagging behind. India’s financial
position is still very sound and ‘there is no reason to anticipate any unnecessary
stringency of monmey or curtailment of credit.”

But while here we have got this kind of picture, it is curious, Sir, that
in his report to the members of the Central Board of Directors for the year
ending the 31st December, 1989, the Governor of the Reserve Bank has to

c2
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say something different about the financial condition of this country. He
observes:

“In India, as in Great Britain, the growing tension in the international situation
militated against any sustained recovery in the first eight months of the year and
the nervousness which it engendered dominated the financial markets generally and
almost nullified the effect of other favourable factors such as, a slight improvement
in the foreign trade position and a rise in the prices of certain commodities such as,
jute and sugar. To this was added the depression in the prices of wheat and cotton
and the difficulties of the cotton textile industry, which has been experiencing one of

its worst slumps owing, among other reasons, to overproduction and the increased cust
of labour.”

8ir, this creates in us a feeling of utter bewilderment. To me it appears
that the theory of India’s progressive prosperity has been deliberately
propounded in order to demonstrate to the world that the stewardship of
these bureaucrats is quite all right and that under their control and manage-
ment finances of India are making a steady headway. Sir, if one scruti-
nises the budgets that have been presented to this House during recent
years, one feature that must arrest the attention of every sensible Member
is that the anticipations in the budget do not generally turn out correct
but they always err on the side of excess perhaps of caution. What I
mean is this: that if they anticipate that they will be getting five lakhs
under a certain head, actually it comes to eight lakhs, and at the time of
explaining this excess in receipts it is said that it is due to prosperity or
that they did not expect the prosperity to go as fast as it actually did. Sir,
this has been the policy of this Government. I will illustrate what I want
to say more fully by reference to the Budget. I will only refer to certain
portions of the Budget speech of the Honourable Member. A casual glance
av the Budget figures would indicate that they are drawn up, not with the
meticulous care which the importance of the subject demands but in a
somewhat arbitrary and slipshod manner without a close calculation of all
the reasonable probabilities and chances of the situation. Take, for
instance, their estimates of the financial year 1988-39 which are embodied
in the budget proposals here. The Finance Member says:

“In our revised estimates for that year we had expected to end with a deficit of
Re. 2.65 lakhs, but in the event this proved to be no more than Rs. 64 lakhs.”

The Honourable the Finance Member has already been out by two
crores. He goes on:

“‘This unexpectedly satisfactory result was due to an improvement of Rs. 1,51
lakhs in revenue and a reduction of Rs. 50 Iakhs in expenditure.”

Why could he not anticipate this when he was preparing the budget,—
that he will be in a position to make a reduction of 50 lakhs in expenditure ?
What is the use of giving a figure which proves wholly wrong even before
the year is out? Take, again, the revenue side. This is what he says:

“On the revenue side the yield of Customs and Central Excise Duties improved
considerably in the last months of the year, by 37 and 41 lakhs respectively, while
Taxes on Income produced as much as Rs. 1,24 lakhs more than our revised estimate.’

But, Sir, the Honourable the Finance Member himself seems to have
been struck by this wild range of variation in this case and he has sought
to put up an explanation like this: *“Well, it is a very difficult thing. We
are going to set up a machinery by which accurate statistics will be collected
in future and we shall then be able to get correct figures.”” For the time
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being, we have to be content with things as they are. If you proceed fur-
ther with the Finance Member’s speech you will find that this year Gov-
ernment expected a very small surplus of Rs. 8 lakhs, but it turned out to
be a very big surplus of Rs. 508 lakhs though, of course, the war intervened
in the meantime and entailed additional expenditure which has been met
out of this surplus. Now, it cannot be contended that war alone brought
in the heavy import Revenue. As a matter of fact the estimated yield
from the import duty on sugar far exceeded the expectations of my Honour-
able friend, the Finance Member, and war had little or nothing to do with
it. Last year when the excise duty on sugar was enhanced and the figure
of income was put at that, we protested that that was an abnormally low
figure and that far greater imports were expected, but no heed was paid 1o
that. It has now been found that the import duty on sugar has far exceed-
ed the auticipations of the Honourable the Finance Member. And he has
no explanation to offer.

Let us now take the Posts and Telegraphs. Department. He says:

“‘Although we had expected to close the year with a small deficit, the prasent
indications are that we shall actually have a surplus of nearly 86 lakhs:’

That is another glowing illustration of the way in which the budget
figures are arrived at. He expected to close the year with a deficit but
came out with a surplus of 86 lakhs.

The Honourable Sir Jeremy Raisman (Financé Member): We did not
budget for war. '

Pandit Lakshmi Kanta Maitra: I know that will be a handy and an
omnibus excuse for covering all your misdeeds, both of omission and com-
mission.

The Honourable Sir Jeremy Raisman: It is a very big accident.

Pandit Lakshmi Kanta Maitra: But it passes my ﬁnderstanding how war
can bring in this kind of profit in the Postal Department. Is it seriously

contended . . . . .

The Honourable Sir Jeremy Raisman: Very seriously contended.

Pandit Lakshmi Kanta Maitra: T can understand that in the Telephone
Branch of the Postal Department there might be a wirdfall because of the
* rush of telephone calls from the speculators and there might also have been
a rush on the Telegraph Branch by commercial people who had to commu-
nicate with the business world.

. The Honourable Sir Jeremy Raisman: The larg: surplus in the Posts
and Telegraphs Department was entirely due to the war.

Pandit Lakshmi Kanta Maitra: I demur to accept the view be that as
it mav. the fact remains that no figures relating to the matter in issue have
been placed before us by any Member of the Government Benches. For
instance, we do not know the actual income of the Posts and Telegraphs
Department up to the month of August, nor do we know what has heen
earned by the same Department as a result of the war, in the months
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following the month of August. No data have been placed before us 'and
we cannot jump to that kind of conclusion, to which my Honourable friend
would like us to do. My point is, that the policy of the Government has
been to indulge in an under-estimation of yield from important sources of
revenue, and when they prove incorrect, to come forward with all manner
of fantastic explanations.

We have protested against this policy and we have ppintgd out that
it is not a sound policy. If you pursue that policy, the irevitable result
would be that people would refuse to have any faith in your budgetary
estimates and they will not take you seriously. If on every item, as I
have pointed out, you are out not by a few thousands but by lakhs and
crores, then what is the use of having such a budget and of basing all
vour calculations of national economy on that? The idea seems to be, as.
1 was saying, that somehow or other they want to show to the world that
India has a balanced budget and has a sound economic position. When the
yields actually register heavy increase, they come forward with the story
that there must have been prosperity going all round during the interval.
I admit that there has been prosperity, but prosperity only of certain
people who are in the high ranks of service. Every year they get incre-
ments. They are being benefited even by promotion and by transfer from
one Department to another. I am sure this war will give them many
more additional advantages. Government have not brought forward any
proposals for the retrenchment of their heavy salaries. So, prosperity is
there, but it is the prosperity of only a microscopic section of the country
and it is not widespread. Sir, this is one kind of financial jugglery to
which the House is now getting more and more accustomed. The finan-
cial policy that is being pursued by this Government, particularly in the
budgets, after the outbreak of the war, seems to be dictated by one and
only one pyrpose, namely, how best India can be exploited for the purposes

of the war. In fact, the Honourable Member puts the whole thing in a
nutshell when he says:

. “The full utilisation of India’s resources is an important element in ensuring the-
victory of that cause on which alone rests the hope of our civilisation.”’

I do not grudge the Honourable Member that feeling but what I myself
feel is that if the civilisation of the whole world is to depend largely on the
exploitation of the resources of my country it will be a very poor comfort
indeed to me and to my people. You want us to be bled. white so that
the world may have its civilisation. It will be very cold comfort to the
poor masses, the men behind the plough, the men in the street, that,
after all, they shall have to behave like sheep to be mercilessly shorn in
the' interest of others. You cannot create any enthusiasm in them by ,
saying: ““Do not mind all these trouble and tribulation for Poland will
some day have to get back its freedom or Finland will get its liberty
restored.”” This kind of argument will not reassure our people nor will
$his prospect of restoration of lost freedom of others console them in their
troubles and travails which the reckless fiscal policy of the Government
has involved them in.

_ Sir, we know that in Great Britain and France they are pursuing poli-
cies of rigid economy and they are hamessing everything to the cause of

the war so that they might win. India has been taken by surprise in thi
A ! vin. n this
war in the declaration of which she had no voice, and wi{hotlll?e\ien being
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shown the formal courtesy of consultation she has been made a belligerent
-country. India is making her war efforts, both voluntary and involuntary.
I submit that the way in which the Government are receiving involuntary,
unconscious, unconditional and unrecognised contribution  from
India is not fully appreciated by Honourable Members of this House. Ever
gince the declaration of war, a series of measures have been taken by this
Government and I need hardly say that in this matter also neither the
Legislatures, nor the commercial community nor any responsible public
opinion in this country have been consulted. The inevitable effect of this
will be to cripple trade and industry of this country and to bring about its
virtual ruination in the course of a few years. 8ir, the Government have
enforced a number of measures whose sole object is to make India the
principal country for the supplv of raw materials for the Allies at the
cheapest possible rates. With this end in view, they have issued all sorts
of orders. they have imposed all manner of restrictions on shipping, they
have inaugurated price control, they have introduced exporting licences
to people who will be engaged in the business of exporting commodities,
they have imposed restrictions on shipping of raw materials by private
shippers outside India. They have appointed a Controller of Indian ship-
ping. This controller ig not an Indian. He was not appointed in consulta-
tion with the Indian mercantile community. In his appointment not a
gingle resposible Indian public man or body was consulted. He hag been
put in churge of shipping and his duty is to see that 70 per cent. of the
tonnage uvailable is earmarked for the despatch of raw materials to His
Majesty's Government in the first place and the balance of 30 per cent. is
available for private shippers for despatch of merchandise to other coun-
tries. That also is not fully available to them. Out of that, 25 per cent.
will be reserved for those goods which are in the United Kingdom priority
list. After that is disposed of, there is only five per cent. of tonnage left
for private shippers to ship their commodities to foreign countries.

May I ask why when such a step was taken the Government did not
consult Indian mercantile opinion? Have the Government so far done
anything to help the Indian shipping interests? Have the Government
encouraged in any way even such a modest demand as the reservation of
coastal shipping to Indian Companies for which my Honourable friend, Sir
Abdul Halim Ghuznavi, has been pleading in season and out of season?
They have done nothing of the kind. They have shown cold shoulder
every time such a demand has been brought forward in this House. It is
only after a long period of ten years and more that India now gets un
opportunity of recouping her losses. As a result of the war in Europe,

. India may now be able to despatch her goods to countries outside, but she
ig very much handicapped in this. Then, Sir, there are also the exchange
restrictions which stand in the way. Against such odds. India has to con-
tend. The Government have established shipping licence agents, in other
words, for exporting articles from this country, export licenses have to be
taken and we can well imagine how these expcrt licenses are granted.
Added to all these difficulties, the recent further restriction enforced by
the Government of India with regard to export of jute and manufactures
of jute and rubber will tend to impede the flow of Indian trade and indus-
try. As regards these, shippers Lave to produce the receipt of payment
‘before they can be shipped outside. We can easily understand what the
aunderlying object of all this is. The object is to ensure that Indian raw
materials may not reach enemy countries in any way. In other words, the
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Government are very careful that any leakage in the blockade of the
Allies against the enemy countries is effectively checked. But in effect
they have closed the outlet for Indian raw materials to countries which are:
favourably disposed to India and which have been India’s best customers.
Thev have thus alienated the sympathies of the rest of the world from
.India with the result that India is impoverished and there is sluggishness:
in the demand for Indian products.

Sir, I think it will not be denied bv the Honourable the Finante Member-
that though during the early months of the war, as he himself admitted in
his budget speech, there was a great demand for Indian commodities out-
tide India, that demand has now died down. I can give the House the-
figures which go to show that the exnorts have dwindled to a considerable:
extent In the four months from September to December 1938 linseed
was exported to the extent of 119,723 tons. but in the same period in 1939,
it dwindled down to about 48,985 tons. Groundnuts. from 2.93,984 tons.
during the same period in 1938 dwindled down to 87,959 in 1939. The
{otal of oilseeds during the same period in 1938 was 3,98,557 tons and it
dwindled down to one lakh 67 thousand tons in 1939. Export of Raw
cotton was one lakh 45 thousand 587 in the said period in 1988 and in
1939, it was one lakh 10 thousand 126. Export of raw jute in 1938 was 2
lakhs 86 thousand 148 tons and in the same period in 1939, it dwindled
down to 2 lakhs three thousand 325 tons. I have given comparative figures
of export of a few commodities only. But from this it will appear that
there has been an appalling decrease in exports and though there has been a.
growing demand from foreign countries for these products, especially from
non-empire countries, India has not been able to despatch them to meet
that demand and the result is there has been an accumulation of stocks
in the country and the .consequent fall in prices. It does not require a.
very great economist to understand the net result of this position of things.
Sir, by the accumulation of these heavy stocks, the agriculturists have
teen hard hit. Owing to the advent of war, all countries not directly
involved in it have been exerting their utmost to utilise the situation to
rehabilitate their finaneces. It is only natural that India also should
utilise this opportunity to the fullest extent and recoup herself as best as
she may but this she finds herself unable to do owing to the inteference-
of the Government. Sir, the prices of raw materials have fallen abnorm-
ally during the last few months cwing to the manipulation of Government..
In December 1989, the price of cotton per candy was Rs. 332.

The Honourable Sir Jeremy Raisman: What was it in August”
Pandit Lakshmi Kanta Maitra: Tt may be have Leen a little less.

The Honourable Sir Jeremy Raisman: Less than half.

Pandit Lakshmi Kanta Maitra: But in March, 1940, it is 260, thanks tor

~ the introduction of the Excess Profits Bill and the promise vou
3 2. held out to the country.

The Honourable Sir Jeremy Raisman: That is still 60 per cent. up.
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Pandit Lakshmi Kanta Maitra: No, it is not so. And the price of
yvheat was Rs. 5/8/6 per maund in December, 1939, and in March, 1940, it
is Rs. 4/9/-.  The price of ground-nuts was Rs. 49 per cwt., in December,
1939 and today it is Rs. 89/6/-. Linseed was Rs. 9/15/- in December,
1939, and in March it is Rs. 7. I find there is laughter on the Treasury
Benches; I do not know if there is any desire to challenge my statements

The Honourable Sir Jeremy Raisman: We do not want to challenge
the figures. ~We are merely interested, to put it mildly, because the
Honourable Member has taken the peak of all prices as his standard.

Pandit Lakshmi Kanta Maitra: I have to put my case in my own way
and if there is any case on the other side I am prepared to meet it. But
smile or laughter is no substitute for argument. I am quoting statistics:
and I am glad to see that the Honourable Member admits them. But his.
grievance is that I am quoting the peak figures. =My position, however, is.
that if the prices of the Indian commodities were at a higher level that.
should be a source joy to the Finance Member because he would he able
to reap the harvest. But because it is not the case and because the
accuracy and implications of the figures are going home, -he is getting
fidgety. At the outbreak of war, I am prepared to admit with the:
Finance Member, there was some spurt in industrial and agricultural acti-
vity. And if they had allowed the country to carry on for at least six
months more it could have stabilised itself and recuperated the loss which
it had sustained in the ten years of terrible depression that immediately
preceded. I am sure the Honourable the Finance Member knows how in.
Great Britain they recuperated their position.  After the Munich sur-
render, Great Britain entersd on a vigorous programmnie of rearmament-
which helped her to completely rehabilitate and improve her economic posi-
tion and bring about all-round prosperity. @ Was there any such thing in
my country? We Indians could not anticipate that war would break out:
on the 4th September. Therefore, in the nature of things, with the
outbreak of war, there was bound to, be some industrial and agricultural
activity. But you did not allow them any breathing time and rushed at
them with the Excess Profits Bill. The result was that as soon as it was.
introduced and people came to know of it and learnt that 50 per cent. of’
the profits were going to be snatched away, overnight the prices dwindled
down. That has been the position, and from that position it will he-
difficult for industry and agriculture to recover. My Honourable friend,

' the Finance Member, in the course of his long budgei speech, was careful
enough to see that not a single sentence was introduced there about the
industrial advancement of this country. In his whole speech you do not
find a word of encouragement to the industry, trade and agriculture of this
country. When every country in the world during the war is trying to
become self-contained, here in Indisa we expected the Finance Member to-
come forward with a definite scheme for promoting or encouraging new
industries in this country; vut jt is notoriously absent in his speech. Sir,
does the Finance Member or his smiling eolleague know that as soon as the:
war broke out ordinary chemical commodities which are in daily use in

"this country, things like bleaching lime, were completely exhausted and
were not to be had anywhere in India? Hospitals, dispensaries, munici-
palities and district boards all clamoured for the supply of bleaching lime
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but it could not be had because we could not get supplies from outside.
And you never took it into your heads to see that these things were
manufactured in this country. Take the case of caustic soda, soda ash
and potash which are largely used for the manufacture of soaps, and other
articles. There is no factory here to manufacture them. Have you taken
any steps to see that India may not have to close down her glass’and soap
factories for want of these basic materials?

- While taxing this country, they have been pursuing & policy which is
shortsighted and suicidal. If alongside of the taxation proposals the
Finance Member had put in one or two small measures for the economic
amelioration of this country he would have won glowing tributes from
Indians. I know they can do without them, without any tributes from
us they can carry on merrily. They have got their political Beaptism from
‘their political gurus at White Hall who have taught them that the dogs
might bark but the caravan would go on. S8ir, a sound financier who is
in charge oi the exchequer of a country should realise the economic
needrs of the country and protect and promote the interests of  trade.
commerce, industry and agriculture, if he is to do his dutv honestly and
properly.  Otherwise he may win the applause of his admirers but he
will not win the confidence of the country. Sir, T do not mean to
address these words to my Honcuranle friend, the Finanee Member, in
person. He simply represents a principle or & policy which he has inherit-
ed as a legacy from his predecessors in office and which he cannot shake off.
But I say that he should have. in hig first budget, made some devarture
from the old beaten track if he wanted to enlist the countrv’s sincere
sympathy and support in the war. While asking the country to make
sacrifices for the purpose he has in view, he should have made a gesture

by which he could have won the hearty co-operation of the people which
he has not done.

Sir, during the debate on the Excess Profits Bill which was passed into
law the other day there was & lot of discussion on the probable repercus-
gions of the measure on the trade and industries of this countrv. But
whatever may be the fate of the trades and industries, one great thing
which staggers is the steady economic stagnation that has set in among the
masses. lor the purchase of raw materials at the cheapest possible rates
without Indians coming to know of or perceive it, without having any
acknowledgment to make for it, Government have appointed liaison officers
in several parts of India. A number of such officers has been appointed
in Northern and Southern India but not one of them is an Indian. They
did not think it necessary to appoint & liaison officer with direct, thorouch
and first-hand knowledge of Indian conditions. Was it jmpossible for
Government to find out one or two Indians to act as lisison officers?
And what are the functions of these officers? We do not know: it is a
sealed book to us. The way in which these officers are reported to be
functioning reveals to us a state of things which no one who has the love of
his country at heart can view with equanimity. They have not got to
pay the excess profits tax or any tax whatsoever. They get into direct
touch with producers and the agriculturists and purchase materials at the
lowest prices. My grievance is that it is not only they who are purchas-
ing these for their own war, but even countries, other than Britain, are
taking the fullest advantage of this and they are also purchasing my
<country’s produce at the minimum. T sav that the joint and cumulative
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«ffect of all this is to ruin my country financially, and for this policy my
friends over there are responsible. The taxation on sugar and petrol is
bad enough : but they are the two articles which seem to have engrossed
the attention of my countrymen more than these other matters.  Sir,
I feel that all this will result in the lowering of the prices of commodities
to an abnormal level, decreasing the purchasing power of the people of
my country and bringing about complete dislocation of India’s financial
structure, from which it will be very difficult for India to recover even in
a decade after the war.

I will, now, say a word or two now about the taxation measures. My
‘Honourable friend, Mr. Ramsay Scott,—who is not in his seat now—made
- very valuable contribution to the debate on sugar. It was a highly
informative speech, full of facts and figures, and he put the case of the
-sugar industry in an admirable form. He proved almost to' demonstration
how the industry had already been hard hit and how it would be further
affected by this proposed taxation. ~We have often expressed our apprecia-
tion of the Government inaugurating a policy of discriminating protection;
but it seems that after that policy was put into practice, a period of recant-
ing followed. @My Honourable friend’s predecessor in office was a rabid
freetrader; he had no faith in the doctrine of discriminating protection,
far less protection; and sugar, which is the second greatest protected
industry and the second largest industry in this country, came in for
‘hammering at the hands of the Finance Department on several occasions in
‘the past. The result is that the excise duty today stands at the rigure of
Rs. 3 per cwt. It is infinitely better not to give an industry any protection
-at all, than to give protection in a halting and half-hearted manner.
It is hardly fair to allow an industry to grow under the policy of protec-
tion and then give knocks on its head year after year. Not knowing how
long they are to be protected, not knowing their exact future position, the
sugar mill owners have been carrying on manufacture of sugar and
‘have already invested several crores of rupees in the industry. How
can it stand now the heavy duty of Rs. 8? Has not its deadly
-effect been realised in the customs returns of last year? What is the posi-
tion today? Indian sugar is suffering from over-production: Jave sugar
is also suffering from over-production, but Java can manage to dump her
sugar into India : and if Java can do so, in spite of the countervailing duty
which the Honourable Member has imposed, what hope is there for the
Indian industry? We know that by a convention vou have prohibited
Indians from selling sugar abroad. You did that the year before last.
“We had an exportable surplus, you closed the markets of the world against
us by a convention. No elected Indian gave his approval to it. India
‘happens to be the second greatest sugar producing country: and the
“industry which she has built for herself without any State help—only
under the aegis of discriminating protection—ig now going to be ruined . . .

Dr. Sir Ziauddin Ahmad: Thanks to the Provincial Governments in two
provinces !

Pandit Lakshmi Kanta Maitra: Thanks to the Provincial Governments
on the one hand and.thanks to the Central Government on the other
which led the way. It is the Central Governmert which showed the way—
I hope my Honourable friend will admit that. If the Central Government
had not imposed the excise duty, the Provincial Governments would never
have taken it into their heads to fix the prices of cane. So, in between
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the pressure of the Central Government for revenue and.the inordinate
anxiety of the Provincial Governments for the canegrowers, the industry
has been so squeezed that it is going to be smothered out of existence.
To an Indian interested in the country’s economic advancement it is a.
very distressing sight. ~We know that in this thin House it will not be-
possible for us to do anything to save the industry. But our experience-
has been that even when the House was full and motions regarding:
this sugar duty were passed by it the process of certification over our
heads was always there. =My Honourable friend, the Finance Member, is:
particularly fortunate this year in that he will not have to get his Finance:
Bill certified. It will be the first time in the history of the Assembly ot
the last six years that the Finance Bill of the Government of India will
be passed by the Legislative Assembly. That may be a glory : that may
be a victory of which one may or may not feel proud : I am speaking more:
in sorrow than in anger that our own vital industries like this do not have-
the protection of the Central Government. Could not the Government
select any other article for taxation? They could have. @~ We never

thought that sugar would again be selected for this impost. Sugar wilk
now have to shift for itself.

It may be said that petrol duty is a tax on the rich; but those who:
know the part petrol is playing in the economic advancement of India will
demur to accept the view that petrol is an article of luxury in India. If

petrol is an invaluable commodity for war, petrol is equally invaluable for-
industry and for ordinary existence.

An Honourable Member: It is inflammable !

Pandit Lakshmi Kanta Maitra: Inflammable it is, but with its inflam-
mable character it has also its character of great utility. The motor
transport industry, which is meeting a very great want of this country in the
rural areas and areas not served by the railways, will be very hard hit by
this taxation. Of course, it has been done to line it up with the policy of
the railways where there has been flat increase in the rates by 124 per cent.
The net result of all these measures will mean economic ruin for my country.

I have many more things to say, but time is pressing. I will, however,.
address only one or two remarks to my Honourable friend, who has been.
laughing all along—Sir Gurunath Bewoor.

Sir Gurunath Bewoor deserves well of us for his very able administration:
of the Posts and Telegraphs Department. He has been able to manage
his Depariment in such an able way that today it is calculated that the
profits of his Department wauld come up to 86 lakhs of rupees. My one
great grievance against him is that as he is getting bigger and bigger he is.
becoming more and more irresponsive to our demands and to our require-
ments. I do not know why my Honourable friend is hiding his face,—I
can’t see his face from my place here. I find my Honourable friend, Mr.
Sanjiva Rao, is shielding him. But, Sir, if my Honourable friends have
carefully studied the postal finances of the last four or five years, they
will find that this branch of the Communications Department has been
making very steady progress. From 1935 onwards, this Department bas:
not only ceased to be a liability which it used to be,—thanks to the manner
of presentation of matters by my friend and his Department,—but it has
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sbecome admittedly a paying and popular department, a department with
-which we have the least quarrel, and in the successful administration of
-which we have always accorded our friend, Sir Gurunath, our heartiest co-
.operation. Of course, our co-operation has always been coupled with criti-
-cism, sometimes pungent, in his opinion, but let me assure him that our
.eriticism has always been of a conmstructive character. My friend used to
plead a very tall excuse of lack of funds, whenever there was any demand
from-our side either for reduction of postage rates or for some amenities or
-for better postal facilities or for some provision for amelioration of the lot
.of the vast body of poorly paid postal people that -work under him. He
-used to point to me the colossal arrears of three crores of rupees sitting as
.a dead weight over his small head. It is a small head, but with a big
brain. Sir, today the deficit of three crores has been wiped off. I have got
figures before me, and as a student of postal economics, I have often felt
amused at the manner in which Finance Member after Finance Member
has disposed of this highly complicated subject. They expected a deficit
‘this year, but it turned out into a big surplus, and my friend, the Finance
‘Member, whiie expressing the hope that the Department expects to cope
‘with the increasing traffic said: ‘‘It is gratifying that the Department ex-
‘pects to cope with the increased traffic”’. He has several times interrupted
me in the course of my speech and has asked me to accept his view, that
Juring the war the work of the Department of Posts and Telegraphs has
‘been far too heavy and all the increased profit has been due to the war.
Notwithstanding this heavy increase of work, my Honourable friend ex-
-presses the hope,—and I am quite sure it is a well-founded hope,—that his
stafl will be able to cope with the extra work, but at the same time
keeping the expenditure within the sanctioned grant. In other
‘words the work will be muech beavier, the income will be far greater
-—increasing the  anticipated receipts by nearly a crore,—but
‘mind you, without giving anything extra to the underpaid staff.
I don’t say that because you are making more money this year you
should. make a free gift of it to the people, but my friend. Sir
Gurunath Bewoor, knows more than anybody else here what are  the
grievances, the multifarious grievances of the people working under him
in the postal and R. M. 8. Department. On a recent occasion I had to
.give a public expression to them; my friend knows it. This was not the
first time I have done so. I have been associated with the Postal unions
for a number of years, and if Sir Gurunath can count on one who is sa
-sympathetic friend of his Department, who has always offered him helpful
-criticism and co-operation, perhaps he will not hesitate to concede that it
:is my humble self. I have seldom pestered him with interpellations on
the floor of this House. If I had chosen to do that, I could have made
“his life miserable, but T have never done it; I have always believed in
‘negotiations with him. I believe that the staff working under him should be
a contented lot, and they should have their grievances removed. From
1935 onwards this Department has been earning a surplus till it has
reached the peak figure this year, and the House perhaps does not know
-that all this steady progress, the crescendo of income has been possible
‘in spite of the extravagances of which this Department is guilty,—I say
these colossal extravagances—thank God, the war has given us at leas
-one benefit, the All-up-Air Mail Scheme —and many other fantastic
-schemes which might have been racking their brains must have disappeared
*before the spectre of war. I would now appeal to him to take into consi-
.deration the miserable lot of the poorly paid new entrants in the services.
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A Department which makes a profit of 86 lakhs could easily set apart
a few lakhs for ameliorating the lot of those whose loyal devotion to duty
earned for the Department this huge profit. I know in his departmental.
reports he has paid very glowing tributes to the postal staff. The Hon-
ourable Member for Communications has also paid a similar tribute in.
equally glowing terms. 8ir, it has now become a fashion for the bosses to
pay tributes to the staff, but mere wordy tributes will never fill empty
stomachs. My friends over there ought to remember that. If Honourable
Members in charge of that portfolio were paid small salaries like Rs. 200-
or Rs. 300 a month and if every day we gave them fulsome praise for
their work, they would have realised whether that surfeit of praise would
be a proper substitute for promotion or emoluments, whether handsome.
compliment would by itself make up for their meagre salary.

The lot of extra departmental agents who are said to be ‘‘not whole--
tirne servants of Government’’, but whose number is about two per cent.
of the total strength of the Department is very miserable. They have to-
do all wanner of jobs on a pittance of Rs. 10 and Rs. 12 a month. It is
s most disgraceful state of things I should say. And my friends’ pet
reply is that if we could get the proper type of people for the salary we
offer there is nothing wrong in it; but, Sir, on the very floor of this House
about a month ago we heard a high flown homily on the removal of social.
injustice. Please do not forget it so soon. It was propounded with elo-
quence by the Honourable the Finance Member from within a yard of the-
seat which Mr. Bewoor is occupying now.

An Honourable Member: Sir Gurunath.

Pandit Lakshmi Kanta Maitra: We congress people are not accus--
tomed to address one as ‘‘Sir’’. ‘‘The rose by any other name smells as-
sweet’', and I hope my Honourable friend, Sir Gurunath, will not mind if.
I sonietimes forget to associate him with the Knighthood.

Mr Chairman (Mr. M. S. Aney): The Honourable Member has already
taken one hour.

Pandit Lakshmi Kanta Maitra: 1 will close in a couple of minutes. I
have very many things to say about the Postal Department, but as you have-
pulled me up, I do not want to take any more time of the House. All 1
say is that the Finance Bill of this year and the budgets that preceded it,
have placed India under such tremendous strain that we apprehend that
India may not be able to bear, and she will take many long years to recover-
from the blow that has been dealt to her trade, industry and agriculture.
Even after the Finance Bill is passed, if it is possible to mitigate the
rigours of the measures which have been introduced, that may go some:
way towards easing the situation, but if the policy as I have described is
vigerously pursued, a policy of subordinating every consideration to the
one supreme object of draining away the resources of this country regardless.
of our own needs, regardless of our economic conditions, and regardless of
the interests of the people of India, ther ruin is writ large on the face of
my country. '
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Dr. Sir Ziauddin Ahmad: I have heard many speeches by may Honour-
able friend, Sir Abdul Halim Ghuznavi, and he is always at his best when
there are interruptions. But, unfortunately, his friends are all absent and.
80 he could not be at his best because there was nobody to pull his legs.
when he was speaking.

1 heard the reply of my Honourable friend, Sir Girja Shankar Bajpai,.
but there are two points which he omitted when replying to my friends Mr.
Piracha and Sir Abdul Halim Ghuznavi. The one which was made by Mr.
Pirache was that Ibn Saud’s Government fined the Moghul Line Company
one thousand pounds on account of the insanitary condition, and overcrowd--
ing of the ships allowed by the Government of India. My Hon-
ourable friend, Sir Girja Shankar Bajpai, has not said whether it
was or was not correct. The next point which he did not deal with, and
which I asked repeatedly on the floor of this House several times—that
was that there is always separate room for passengers and for goods in every
boat and when ‘‘Rahmani’’ was about to sail from Calcutta, she no doubt
had space for cargo, but at the same time she could also take some passen-
gers if the Government of India had pressed them. However, I leave these
things and I now come to the main question.

Sir @irja Shankar Bajpai: I would just like to give my Honourable
friend information on that one point, namely, the fine of £1,050 alleged
to have been levied from the shipping company. If the fine had been
levied, we are pretty certain to have heard either from His Majesty’s repre-
gentative at Jeddah or from the shipping company. We have not heard
from either of them.

Dr. Sir Ziauddin Ahmad: That is rather important. It was necessary
to deny that statement because it was made on the floor of the House.

The budget proposals are very modest and I shall briefly reter to them
at the present moment. One is the increase of petrol duty by two annas.
This was a thing which we had expected, as it is really a consequential
proposal to the one made in the Railway Budget to raise the fures and rates-
by 64 per cent. and 124 per cent. When these rates were raised by the
rsilways we, naturally, expected that there would be an increase in the
petro! duty as well so that we may not place the road in a position of
advantage as compared to the rail. In this connection I will tell an anecdote
to my Honourable friend, Sir Andrew Clow: While proposing this rise in
rates and fares my Honourable friend thought that there was general pros-
perity everybody was being benefited, there was the excess profits duty,
und be said to himself, why not the railways also be benefited on account
‘of thiz prosperity? There was a groom who went to his master asking for
an increase in his salary. The master told him to ask for increment when
he found him happy and laughing. So, one day the whole stable was un
fire, and instead of extinguishing the fire at once, the groom went to his
master for permission to extinguisb the fire. On hearing this the master
laughed, and the groom immediately asked him for an increase in his salary
reminding him of his promise before. S8ir, our house is on fire, we ore in
the middle of the war, we sre all having privations, but my Honourable
friend misunderstands it like the groom, as a sign of happiness and cheerful-
ness, misunderstands the occasion and raises the rates and fares by the
proposals which he has made.

Now, let'me come to sugar. My Honourable friend, Mr. Ramsay Scott,
gave a little story, and I shall give a little anecdote on sugar. There was
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a gentleman from Central Asia who came to India and became the
Governor of Rohilkund. This is a true anecdote. Then some of his reia-
{ives in Central Asia wanted to pay a visit to him. They considéred what
present would be a suitable one for their relative as he was the Governor
of a Province. They thought of carpets, but said that carpets were owned
even by poor people and, therefore, it was not a suitable present. Tuey
thought of fruits from Kabul, but they gave up that idea also. Then they
came to Peshawar. There they saw a big cake of gur, and said. ‘‘Here is
something which is very novel. This will form a suitable present for our
governor relative’’. They bought a cake of gur 4nd wrapped it up in one
cover, over it another cover, over it still another cover, and so on. When
the governor opened the bundle he found it was a cake of gur. Then he
asked his servants to take his relatives to the place where the cakes of gur
were stocked in the house. The relatives were surprised to see a big mound
of gur cakes and told their governor relative, ‘‘You are a very rich man.
You have cakes of gur on each side of the bed when you sleep, you will be
eating gur each side when you turn in sleep’’. :

*Jab udhar karwat ki, udhar munh mara, jab idhar karwat ki, idhar gur khaya.”

This shows clearly that India was really the birth place of sugar and its
sugar was famous all over the North-West Province and Central Asia.

Now, I shall deal with subjects connected with the Finance Department.
1 was reading an article the other day on Nieyemer award published in the
latest issue of the Finance. T think the writer did not appreciate certain
points. The Niemeyer’s Award was essential at the time when this con-
vention was arrived at. Since then certain things have happened, and the
-convention does not hold good. In the first place we know that the railways
-are paying their contribution which they were not doing in 1985, on account
of the revival of trade, and the trade depression is not so acute now as it
‘was in 1985. On account of the depression in trade which resulted in &
lors in income-tax collection and on account of non-payment of the contri-
‘bution to the general revenues by the railways, Niemeyer came to the
-conclusion that the Central Government ought to keep 13 crores to them-
selves and the balance should be distributed among the provinces. Now,
‘the third factor which has now become very important is the war condition.
On account of war conditions, the expenses of the Central Government,
have gone up and the expenses of the Provincial Governments, on account
-of certain political happenings, have now gone down. Therefore, consider-
ing all these events it is very desirable that we should reconsider the whole
position. We know that necessity is the mother not only of inventions
‘but also of conventions and, therefore, if there was necessity to have some
kind of convention in 1985, the circumstances have changed and the
conventions must also change. Therefore this thing cannot hold good in
1940 and it should be replaced by another convention on the allocation o
the shares of the provinces vis-a-vis the share of the Central Government.

1 should like to say a few words about the Standing Finance Committee
and the Estimates Committee as well. An Estimates Committee, during
war time, is almost an impossibility. No person can make any estimate
of the expenditure for the current year as we do not know what would be
the conditions of the war. Therefore only the Standing Finance Com-
mittee i possible at the present moment.
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‘There are some points which I should like to press and that is that we
should make every effort to conserve the resources of the country. Now,
we know that gold is the only currency which is recognised during the war
and we should make every effort to see that we keep in India sufficient
stock of gold as it may be required at any moment during the war, The
other thing which I pressed last time and which I press today is that we
ought to make every effort to attract the small investors by giving good
prospects in the form of Post Office Cash Certificates. The present pros-
pects are not good enough and I, request the Finance Member seriously
to consider whether he can allow 4% per cent. on these certificates which
is not too much because 44 per cent. will really mean in practice about 34
per cent., as we do not pay for the whole year and taking everything into
consideration and taking the figures for the last 25 years we will find that
43 per cent. will work up to about 8} per cent. and, therefore, if we can
issue the Cash Certificates at 77-8-0 or about, subject to the ordinary
resirictions that no one should have more than Rs. 10,000 at one time, we
shall be doing a great service to the smaller people. It is very desirable
that the smaller people should have some kind of interest in the financial
stability of the country. If all these people are interested in the financial
stability of the country by having their own money invested in post office
certificates it will itself be an asset to the stability of the country during
the war. Therefore in matters like this, it is absolutely essential that we
should attract the smaller people to take interests.in the prosperity of the
country and to the stability of its financial position.

Now, as regards the Excess Profits Tax, we have passed the Bill. We
have given concessions and I am not going to repeat them today  but,
at the same time, I hope that the Government will watch that the profits
realised during the war should not be squandered owing to giving large
dividents to shareholders as was pointed out by the Honourable the Finance
Member the other day. They should not give very large dividends but
they should conserve their profits to be utilised by them during the dep-
ression which is sure to follow immediately after the war.

Now, I do not propose to repeat what I have already said but I would
suggest a few points which the Finance Member may keep in mind. 1
have repeatedly mentioned here on the floor of the House those points so
much so that:

“Gufta gufta man shudam bisyar go.”

By repeatedly telling this, I have got the fame of talking too much.

My friend may keep in mind that there are certain sources of income
which he should like to derive from his Honourable colleague, the Member
for Communications. First, I shall quote a passage from the Economist.
This is about the Excess Profits Tax in England:

“Lord Horne’s reference to the liability of the railways to Excess Profits Tax
deserves quotation in full :

Although the income received by each of the companies will be subiect to Excess
Profits Tax, I cannot suppose that anv basis would be fixed which would be likely to
diminish appreciably the amount available for distribution on our ordinary stock.”

They were really contemplating in England to levy an excess profits
tax on the railway companies, while our railways are really exempt from

all kinds of income-tax.
)
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The Honourable 8ir Andrew Olow (Member for Railways and Com-
munications): Our railways are going to pay more than half their profits
to the Government.

Dr. Sir Ziauddin Abmad: That is one per cent. of the capital at charge.
I am coming to that point. I have been pressing that we are depositing
43 crores too much on the depreciation fund and I hope that in Lis leisure
hour the Honourable the Finance Member will look into the matter and
the point which I should like to press is this, that this basis of 1/60 is
entirely wrong. They have an over-capitalised value of their assets. 1%
is like my old pair of shoes which was bought originally for 11s. which has
been resoled several times and the present value of it is estimated at 21s.
The Railways are over-capitalised and you are charging depreciation on
the over-capitalised value of the railways. If you charge at present on the
true value of the railways which exists at present then I think you will
come to the same figure which I have quoted. Then the second source
irom which his colleague can also make a contribution with perfect honesty
is this and there is nothing wrong. According to the convention of 1904,
the Railways have to pay an arrear of approximately about 38 crores for
non-payment of their contribution during depression years. If you like T
can tell you how much exactly it is.

They have to pay 37-74 crores as arrears, and it is the convention of
1934 gession that they can deposit in the reserve fund after paying these
arrears. Tlerefore, now that they have deposited ebout three crores in
the Reserve Fund, please request the Railways to pay the arrears accord-
ing to the convention of 1934. Here is an amount of 4} plus three or 7}
crores to fall back upon in case a great emergency if it arises in connection
with the War. This is one source of income which the Finance Member
may keep in mind, but I do not want to press it immediately There are
certain fundamental principles laid down by Mr. Keynes. We should be
ready for all kinds of taxation not omly from Railways but every person
who has a capacity to pay. He ought to pay for the successful prosecution
of the War. Now, in this case, T just quote Mr. Keynes’ three funda-
mental principles which can hardly be challenged:

““The first is that some contribution must be asked.from all, save only those who are
already on or under the poverty line. The second is that a graduated tax on wages
is a much more equitable method of taxing the small incomes than anv other that has
been suggested. The third is that, if the wage-earner is to be heavily taxed, social
equity would certainly be served and economic stability probably advanced by the
issue of rights to futore consumption.”

It is on some such lines as that that the solution of the problem of
war finances, if there is to be any orderly solution, will have to be found.
He says that the excess profits on account of the war conditions in
United Kingdom were estimated at 825 million pounds and he suggests
a method by means of which 800 million pounds ma; come to the State.
I. therefore. guote Mr. Keynes in order to impress that, in the case of
Wsr, every person who has got a capacity to pay ought to pav for the
suacessful vrosecution of the War and we should get ourselves ready if the
War ponditicns continue for a second or even a third Finance Bill, if it
becomes absolutely necessary; but I hope such emergency will not arise
and I hope we will be saved from a second and third Finan-e Bills and my
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friend, the Railway Member, will not have the unpleasantness to pay the
amount which, of course, he badly needs in order to build up his reserve

fund.

Sir, I next take up two important points dealing with the Departmsnt
of Education, Health and Lands. The first is about the University of
Delhi. In regard to this I tabled a cut motion on the general budget
which, unfortunstely, eould not be discussed then. Though I am rather in
favour of providing money for education, I would very much Jike that
sorre kind of plan should be thought out before we make any commit-
ments. Now, I first put this question. Is the University of Delhi a Pro-
vincial University for the benefit of the people of Delhi or is it an All-
India University for the people of India and will take the problems of all-
India interest? I assume first that it is really a Provincial University for
the benefit of the people of Delhi. In that case, I think that it is a
fundamental mistake to waste money on shifting the present colleges
to a new site and attempt to make it a Unitary residential University.
This experiment of shifting all the colleges to an out of the way place
has been repeatedly tried at several places and failed. It was tried in
Paris, it was tried in Berlin, it was tried in London, and it was tried in
Calcutta. When I was on the Calcutta University Commission, we spent
days and days to make out a scheme for transferring all the colleges to
Manicktalla site and we found that such a scheme was impossible, and I
am sure ihe same difficulties would be encountered in every big town.
You cannot expect the residents of New Delhi to send their small boys
betwe n the ages of 16 and 18 to about 12 miles to the old Viceregal Lodge.
Similarly, you cannot expect people living near Ajmeri Gate to send their
boys to such a distance, especially when the transport facilities are not
very good. This is, therefore, a thing which ought to have been thought
out clearly and the expenditure to be incurred on shifting these collegrs
from their present position to the old buildings in order to have a teacking,
residential and unitary University is as unnecessary as impossible in a
place like Delhi. Moreover. there are mno colleges outside Delhi wkich
could be affiliated. But if the plan is to make it an All-India University
which may be worth the name of Delhi—the capital of India—then the
proposition i« different. Then in that case they cught to establish a
Department of Agriculture and all the research work mow done, in *he
Imperial Irstitute of Agriculture ought to have been dcne under the anspices
of the University. '

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-
sumed the Chair.]

To this University can also be associated the Swugar Technological Col-
lege at Cawnpore and we can have the experts irom all over India in
Delhi. If you want to make this Delhi University as s model University
for the whcle of India then I think you must bave a plan Ly :neans of
which al! your research institutions should be moved to Delhi or at leust

., assoclated to Delhi University. But if you spend your resources in shift-
ing the colleges it would be a waste of money and ought not to be
undertaken at all. This is a point which I repeatedly requested that ycu
must first have a definite plan before committing yourself to anything.
Unfortunately, there is no Committee to advise the Honourable Member
on a scheme of this kind and, probably, the matter was not referred to any

D2
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such Committee except that it must have been examined by the Commis-
sioner of Education who committed himself beforehand as he himself is a
member of the Delhi University Senate. Therefore, I do beseech the
Government that even now they should make up their mind whether the
shifting of the various colleges to one place is at 4ll d=sirable in virw of tiae
~fact that this particular system has failed repeatedly wherever it was tried.
If the Government of India want to have a Univursity worthy of tne
capital, tien they will have fo shift their Museums, Botanical institutins
and &» on, .1om various provinces to the Centre. Now I leave this sub-
ject and I do beseech that they would make enquiries about this point
before making a definite proposal and spending money over it. I do not
grudge the expenditure. The expenditure is justified but it must be spent
-according to a well-devised plan.

tir, I wich to discuss just now only those points on which I will not
heve an ocension to speak afterwards. Now. Sir, I come to the questicn
of competitive examinations. I wish the Honourable the Hc.ne Mernbcr
.were here to listen to my remarks in this connection. First of all I wculd
_like to quote n few passages from the Islington Comunission’s Report. Om
-page 29, they said:
" “We now turn to the case of India. Here competitive examinations have had a
more chequered career than in England. The Public Servicea Commission of 1886-87
tentatively recommended their introduction for the executive branches of the civil

services ‘wherever the Government of India thinks it not inexpedient.’ The system
was accordingly tried, but it was abandoned after a short experience.’

Further on they said:

“It is true that it has never been, and is not now, exempt from hostile criticism,
end we do not affirm that the written examination is an infallible or a final test of
the best results of education.”

:1 will gquclc only a small passage more:

“When schools and colleges there are improved. and when education is more equally
-diffused among all communities. it may well be possible to introduce a system of
_competitive examinations in India with the same good results as in England, parti-
"cularly in those services in which a large number of appointments have to be filled, and
where the candidates are young, and general ability rather than special qualifications
‘are required. Meanwhile we are of ovpinion that, whilst competitive examinations
should ordinarily be continued where they are now held, the time is not yet ripe for
the general adoption of any such system.”

Things have enormously changed since then and I would like now to
4ru. develop my point about the Public Services Commission.

" Before T discuss the competitive examinations, I would like to ¢iacuss
as a background the general principles of examinations because, after all,
tha background is there on which the whole system is based. We know
that there ure three distinet methods of examination in the wurld, Owe 18
‘known ss “he English system of examinations which we follow in this
country. The fundamental basis of this system is that the examiners and

"the examsoees do not know each other and there should Le a great secrecy
“sboul the whole examination. The second system is the German sysiem,
‘which is really the old Indian system, in which the examinee choos-s his

"own examiners and then it is the duty of the exumiree to call on all the
cxaminers a day or two beforehand and discuss witt them what b+ has
{earnt. Then, there is another system of examination which is French.
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According to this system, every answer book is kept at a public place and
anybody can go and look into the answer book and see for himself whether
the marks ar> correctly allotted or not. In the oral exarvmalion any
person can be present in the examination hall. There is no secrecy in the
French system. The answer books are kept in open places where anyhody
can go and have a look at them and the oral test ;s really open {o th:
public where parents and professors and teachers and men in the street
can watch the oral test and the marks allotted to individual candidates.
These are the three systems of examinations which are prevalent in the
whole world and the system that we follow in our country is the English
system. It has got several distinctive disadvantages which are really
inevitable and which are inherent in the system. There exists a great
uncertainty. T will also give one or two illustrations. There has been a
good deal of discussion on thig point among educationists and several books
have been written on this subject. First of ell, I will give an illustration
which is quoted by Dr. Ballard.

This is what he says:

“In an examination in History in the year 1920, the papers were evaluated hy six
professors of History working as a panel. The candidates were required to get 60
cut of 100 marks for a pass, and it was agreed that any paper which secured less
than 60 marks should be circulated among the examiners in order to ensure tairpiay to
all border-line cases. One of the professors, who was exceedingly conscientious, hegan
by writing out what he considered model answers to the question. but inadvertently his
model answer-paper got mixed up with the papers of those whom he }'md plonghed
and was sent round to the other five professors for their aporaisal. His paper was
read by them as a bona fide answer-paper of an examinee and some of his colleagues
ploughed him, the marks ranging all the way from 40 to 80.”

The subject was very carefully examined by Professor Edge\yort-}} who
has written several memoirs on the subJept. Now, I will m'en.tlon just 3
few of his researches. He had his papers in geometry where it is supposek
that it is not possible to have much variation, he took up an answer hoo
and sent it round to about 28 highly competent examiners, each of these
highly competent and experienced examiners marked the answer book %fha .
particular candidate. He found that the marks varied enormously. ) h]e
minimum mark was 45 and the maximum was 100. Two of th.ese highly
competent examiners gave the candidate 100 marks, one gave him 99, ml:-
other 88 till the number of marks obtained came down to 45. Now,. the sub-
ject was again taken up by Mr. Kuppaswami, a professor in the Tfivséndn;m
Training College and his results are published in the Educationa uppag-
ment of the Hindu of Madras. He took up the answer book of a candi-
date whom he declared to be the first class candidate, also the answer book
of another candidate described as moderately good, and a

" third candidate declared as poor and not canable to pass. These
answer books were sent to different examiners and t}lelt marks are ta'bllxs
lated in this book and you will find that every candidate got all possib ?,
marks. Therefore, we find that the rnarks depend _upon the persona
equation of the examiner to whom they are sent. Why should we have .
all these vagaries of the examiners? If the marks depend upon the per-
sonal equation of the examiners, then do awsy with them altogethef‘.
Why not put the marks in a basket and pick them up by lot? What is |
the ‘use of sending the answer books to the Ex;;mmer A with one kind of :
personal equation and then to another Examiner B with another per-
sonal equation and waste so much time? My friend, Mr. Aney, was .
rather surprised when I quoted the other.- day a passage from my boo}r. .
Kuppaswami concluded that no justice will be done to the candidates if,
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instead of going through the answer books and giving them marks accord-
ing to the personal equation of the various examiners, you simply draw
the marks from a basket and give the marks on the top of the answer book
without reading it and, thus, do away with the intermediary position of
the examiners altogether. This is really the uncertainty of all the exami-
nations which is unavoidable.

Now, this subject was examined very carefully and statistical tables
were prepared by Professor Hartog and myself when we were on the
Calcutty University Commission and he and I together read about fifty
thousand answer books of different candidates who had appeared in differ-
ent examinations and prepared the graphs of various sub-examiners and
so on. We went through certain errors which they called unavoidable
errors. We. put down the mathematical values of these errors and we
found that our conclusions were just the same as the conclusions arrived
at independently by Professor Edgeworth and published in omne of the
Journals. T do not want to go into the details but anyone who is inter-
ested will find it very useful to read the Sixth Volume of the Calcutta
University Commission report where all these things are given and where
charts are drawn up. There we came to the conclusion that within a
limit of 7'5 per cent. it is certainly impossible to put down the marks
very correctly however conscientious the examiner may be, provided he is
a man and not an angel. He may have the best possible experience and
the best possible knowledge and yet within 7-5 per cent. it is certainly
impossible to fix the marks of anv particular candidate. This is so far
as the genera! examination goes. There are two classes of errors. One
kind of errors are called the unavoidable errors. whose value is 75 per
cent. We have got all these measurements and I do not want to go into
the details because I want to finish this subject quickly. Then, there are
the errors due to the personal equation of the examiners. Taking all these
things into consideration, it is very hard indeed to determine by the
Englicsh system of examination as to who is the best candidate. The
candidnte who scores the highest marks may not be the best candidate
intellectually.  He is certainly fortunate as he mav have been affected
by the unavoidable errors on the favourable side and not on the negative
side. That is marks within 75 per cent. may be above and not below.
Then the personal equations of the examiners mav be in favour of and
not against him. These two things are upavoidable. This is the gen-
eral condition of our examinations as they are now practised and which
I call the English system. On the top of this you come now to inherent
errors of competitive examination. In addition to all these errors which
are inherent in the general system of examination, additional errors are
present in competitive examinations which I now desire to outline here.
In competitive examinations, vou have got alternative subjects. A per-
son may take up history, another, Persian. It is humanly impossible
to compare marks of these two candidates together. 'The answer books
of one candidate may have gone to a person with a lenient personal equa-
tion while the answer book of another candidate mav have gone to a
strict examiner whose, personal equation will be widelv different. The
marks obtained by these two candidates will also widely differ. Then,
there is the question of equal difficulty. Tt is impossible to set a question
paver on two different subjects which you may call questions of equal
difficulty. Professor Hartog and I took great pains in 1916 and 1917 to
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work out the personal equations of two different examiners and whether
they can be brought to the common level of a mean examiner. Prof.
Hartog and myself worked at the graph of various sub-examiners in a parti-
cular examination. I think there were 37 sub-examiners and we dis-
covered a special formula by means of which marks given by all these
examiners could be brought together to the standard of mean examiner. I
submit that something of this kind wili have to be done in competitive
examinations also. You have to use some kind of formula by means of
which the marks given in various subjects could be brought togéther under
what you call standard examiner.

The next difficulty which I should like to point out is this. At pre-
sent in the country both among teachers and students of Universities,
there is a lot of complaint against the Federa! Public Service Commission
for their arbitrarv method of admitting candidates to sit for competitive
examinations. They simply say; ‘‘you ecannot appear for such and such
an examination’. The poor candidate has spert time and money in pre-
paring for the examination and at the last moment when his application is
sent to the Public Service Commission, the Secretary to the Commission
simply says ‘““vou are not fit to sit for this examination’’. Of course,
there is a good deal of misgiving in the country about this practice adopted
by the Public Service Commission. What is the standard it adopts
to admit or not to admit a particular candidate. I also heard a good
deal of comp'aint and so I took steps privately to ascertain from a friend
who was an Educationist and who was connected with the Public Service
Commission and 1 discovered that if a candidate has passed his B. A.
examination in the first division he was considered fit to sit for the com-
petitive examination, on the other hand a candidate who was only a III
division in his B. A. was not allowed and a candidate who took his B. A.,
in second division mav be allowed on the ground of his marks in other
examinations. Now, Sir, T submit this is an extraordinary and arbitrary
procedure. My submission is that the standard of pass for first division
varies among the different universities. In this connection, T should like
to draw the attention of the House to page 48 of my book on examina-
tions. In the Calcutta university, the percentage of passes in first divi-
sion was 43 per cent., 48 per cent., sometimes 53 per cent., and even 58
per cent. In the Punjab the standard of passes in first division was 18,
11, 11 and the maximum was always 13. In Allahabad university the
percentage in first division is 1'6 per cent., ‘9 per cent., ‘6 per cent., 8
per cent., and ‘4 per cent. Therefore the standard of passes in first divi-
sion varies from 58 per cent., in Calcutta university to ‘4 per cent., in
the Allahabad university. By merely seeing the application of a candi-
date how on earth can the Public Services Commission say that he is fit
or not fit to sit for the competitive examination. This is very arbitrary
and it has created a good deal of dissatisfaction among the candidates,
and'those who do not know the real secret are apt to think that there is
some golmal in the Public Service Commission and that only those who
get s'tron_g recommendation are allowed to appear at the competitive
examination. T think this impression ought to be removed for the good
reputation of the Public Services Commussion. The examinations also
should be devised in such » way that they will inspire confidence in the
students and in the teachers which, unfortunately, does not exist at
Ppresent.

Before leaving this subject of examinations, I should like to touch upon
a small difficulty felt by teachers and students alike. They do not know
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the difference between elementary mathematics and higher mathematics
and lower mathematics. The teachers of mathematics are all anxious to
know what exactly the Public Service Commission means by mathematics.
The teachers and the students say ‘‘for goodness 'sake, please give us
some standard by which you define mathematics’’. Some of the teachers
in India have been writing to me and to the Public Service Commission.
I do hope that the Public Services Commission will convene a conference
of teachers in Mathematics and definitely lay down the scope of ‘mathe-
matics’ for the purpose of examinations conducted by the commission so
that all this vagueness and uncertainty in the minds of the students may
be cleared. It will be not only in the interest of the students and teachers
but it will also be ip the interest of the teaching of mathematics.

We cannot alter the whole system of examination. The Islington
Commission pointed out that the system of written examinations does not
help us to pick out the best candidates, but that in the absence of any
other test, that is the only method which we have to fall back upon. I
would have very much liked to change the system of examination, but,
unfortunately, we cannot do it. It will be a big job to change the charac-
ter of all examinations. There are certain things which we cannot do
immediately in order to remove all these defects and drawbacks, which
I have pointed out. I will make some suggestions to minimise these
defects.  As regards the valuation of answer books of examinees, each
answer paper should be valued by two different examiners, so that each
examiner might be careful. If an examiner comes to know that the marks
awarded by him will be compared with the marks given by another exa-
miner for the same answers, then he will be more careful than he would
otherwise be if his valuation was taken to be final. The first principle
that T wish to lay down is that every answer paper ought to be valued
by two different examiners. In case of wide divergence and discrepancy
in the marks awarded by two examiners—supposing the marks in one
case are 40 per cent. and in the other case 80 per cent.,—in that case the

answer paver should be re-examined by the chief examiner whose deci-
sion should be final.

The second suggestion is that all question papers should be moderated.
However conscientious an examiner may be, there are always small points
which he may overlook but which from the point of view of candidates
might be very important, and in order to be fair to candidates, it is
desirable that the question papers should be moderated. The person
who sets a paper should be a person not connected directly with the
teaching in the University although he must have had teaching experience
in the past. The mar who moderates should have plenty of teaching ex-
perience, and he should be a teacher in a University.

The third point is that at a certain stage ‘there should be'some weed-
ing out of candidates. That is absolutely essential. =~ My Honourable
friend, Sir Andrew Clow, suggested at one time that we should hold &
wholesale examination at the age of 16, and those who pass that examina-
tion should be declared eligible for all posts later on and those who fail.
at that stage should be kept out. I do not agree with him. From my
experience cf boys, I can say that a large number of them develop their
faculties cnly after 16. Up to 16, they play about and they do not take
life sericvely. Tt is only after 16 that their faculties develop and their
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brain power develops and I, therefore, submit that you caunot lay down
definitely at the age of 16, that a candidate is fit for higher work and that
a certain other candidate is fit only for clerical work. =~ What I suggest
is this. First you should fix a standard for an appointment, say Matric,
B.A., or M.A. or anything else. And every person who has passed that
standard should be permitted to sit for the examination if he produces
a certificate of good character from the Principal of his college. Then,
the answer books shou'd be examined by two examiners. The question
paper should be moderated and on the result of the examination you
should pick out ten times the number of candidates required for recruit-
ment, so that you can select the hest men. Then, there should be an
oral test by a committee which should have an expert on that particular
subject. If it is a selection for the I. C. S., there must be an I. C. S.
expert, if for the accounts service then an accounts expert, and so on, so
that this expert will know everything about the requirement of the depart-
ment for which recruitment is made. Secoadly, you must have at least
one educationist, whether from the Public Service Commission or else-
where, who will be able to compare the standards of the various univer-
sities or colleges and will give proper advice. This cannot be done by men
who are not familiar with the working of the universities. The com-
mittee should consist of five to seven persons. To satisfy all commu-
nities there should be one Englishman, one Hindu and one Muslim. This
committee should award marks and the method of awarding marks
varies in different places. I cannot at this stage lay down any definite
principles for awarding marks, but we know that the members of this
committee after consultation among themselves come to some sort of
common agreement, and this agreement on the results of the oral and
written examination will lead to fairly good results. Although this method
has some difficulties it is still the best means of selecting suitable candi-
dates. I request the Honourable the Home Member to restore the confi-
dence of the candidates in these Public Service Commission exarninations,
and also restore the confidence of the universities and also the public.

There are two other points concerning the Home Department which
I will mention. One is that it is desirable to raise the number of C. I. D.
officers. The C. I. D. officers in the provinces cannot act strongly
and courageously on account of misgivings in regard to their future on
the change of Government. And they cannot push their inquiries for
fear of trouble later on when the Government changes. There have been
8 number of murders and even of Police officers and in order
to improve matters I think these inquiries should be conducted by the
- Government of India C. I. D. There have been murders of police officers
but these inquiries were not pushed on as the Police officers were afraid
of their future prospects being adversely affected by change of Government.

An Honourable Member: Who will finarce these officers?

Dr. Sir Ziauddin Ahmad: Either the Provincial Governments or the
Government of India.

I wanted to say something on constitutional matters but as my friend,
Sardar Sant Singh, is not here I will not dwell on it.

My next subject is the Woolley report, which relates to archeology.
I asked for a day to discuss this report but, unfortunately, that could not
be given and so I will discuss it now. The Department of Archeology has
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three branches, viz., conservatinn of monuments, excavation and museums,
and now they have added a fourth, viz., publication of old manuscripts. I
amn glad they have undertaken the publicgtion of a chapter of Canoon
Masudicus book written by Alberuni, j.¢., Chapter V dealing with geography.
Alberuni is a very famous scholar and Professor Sachan who edited his
books India and Chronology said to me that he was the greatest intellect
that ever lived on this globe and he advocated the editing and publication
of the whole of his book Canoon Masudi. It was the dream of my life to
edit this work which was left undone on account of the absence of anyone
who knows all the subjects dealt with by Alberuni. I welcome their under-
taking to publish the 5th chapter dealing with geography, but, surely, it is
not included among the legitimate duties of the Department of Archeo-

logy. I think I could have edited that chapter at one-fourth of the cost.
they will now incur.

As regards conservation, they have divided monuments into three
classes; (1) those which they repair and keep in an up-to-date condition,
(2) patch work, and (3) those they allow to go waste. This division is not
good because there are some monuments which. though they may not be
of very great historical interest, are of great engineering interest and they -
should be kept up from the point of view of engineering. I, therefore,
suggest that this business of conservation should be divided into two
distinct categories: the first is the preservation of the building. That
ought to be entrusted to the Public Works Department because they are
the proper men to look after buiidings and repairs. It is not the function
of the Archmological Department anywhere to take up engineering work,
because they are not trained as engineers. The second part is the historical,
and that should be done by the Archmological Department because they
should study the style, character and inscriptions and they are the proper
persons for that work.

Before 1 leave this matter I suggest that there is a large number of
good monuments belonging to the three distinct periods of Indian History
and which are lying between the four roads here and which have been
entirgly overlooked. They have got kuchha roads running in between,
but they are no grd to us: I once had ocecasion to visit them on foot and
examine those buildings but I should think that pucca metalled roads
should be constructed and the Public Works Department can do that.
They are the buildings lying between the Mutira Road and Qutab Road and
the Lodi Road and the Badarpur Road: they belong to the various dynasties
and it is desirable that they should be studied: it will throw no doubt a
great deal of light on the history of those periods. From the point of view
of engineering also it will benefit us. As for instance, they had in those
days constructed air-conditioned houses: if you sit down in those housés
in the hot weather you feel as if you are in &n ice house absolutely cool.
If those people know three or four hundred years ago how to construct
these air-conditioned houses, it is really worth while for us to know how
they did it as we have to stay in Delhi during the hot weather hereafter.
The Public Works Department will be able to examine them and find out
how they did it. It is remarkable that when Akbar travelled, there was
an air-conditioned house every twelve miles built for him and for his army.
I am sure modern science and engineering will be benefited if these build-
ings are handed over to the Public Works Department for study and
examination and we will be benefited by their discoveries.
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Now for the other two departments—excavation and museums: and
here I come to the Woolley report. This report is very damaging to the
Arch‘wologlca! Department and since we will not have any other opportunity
to dlspuss this report at all, I may be permitted to quote a few sentences
irom it. In the very beginning the report says:

. “In reviewing the work done by the Department in recent years I have been
:l.lsag’reeably impressed by the lack of any coherent plan for its archmological activi-
‘ties.

_ He was reviewing only recent years. About the author of this report,
?gé gLeonard Woolley, I chall read from the Statesman of the 8th. July,

ad “It is fortunatelyvnot often that a government department is the subject of so
.atviarsg a report as er_ Leonard Woolley has written about the Archmological Survey
3Le r;;h:l.le v:; ]Ié(:onlarczi 18 the }«laxca]wafor 'o_fHAbra.ham’s city, Ur of the Chaldees, and is

rld’s leading archaclogists. His opini Y f thi i ia i
therefore important g i clogists is opinion of work of this type in India is

The head and front of the Survey’s offending is that it i i
trained for the work 1 1oy the Sur y's offending is that it is without personnal

As T pointed out Sir Leonard Woolley is a person of world reputaticn
and he knows his subject very well and his opinion is worth consideration
and it is very desirable that we should carry out his suggestions. Again,
he says:

‘‘Unfortunately, the small sums available for excavation in 1931 had been spent
on haphazard excavations initiated for no pood scientific reason on new sites or

<arrying on a minor scale, the clearing of old sites which had already yielded their
essential information.”’

And then about Taxila he says:

“This is not because I consider the work done there to be sufficient or the results
of future work unimportant but because it is a mistake to concentrate on a particular
period, when the great need is for correlation.”

Later on, he says about ‘later programmes’ in North-India:

“Apart from this I should recommend as a general policy that there should be
rione of those small and sporadic excavations which have of late dissipated the
energies and the finances of the Department . ..”

Captain Sardar Sir Sher Muhammad Khan (Nominated Non-Official):
‘What is that book you are reading? Is it on Railways?

Dr. Sir Ziauddin Ahmad: I am reading from the Woolley Report. This
reminds me of a story of Yusuf Zulikha who after listening to the whole
story wanted to know whether Yusuf was a man or a woman! This is
Archzology I am talking about and not Railways. Sir Leonard Woolley

then says:

“At Nalanda the only justification for excavating more amd more monasteries is
the mere chance that there may be found another hoard of bronzes such as one build-
ing out of the dozen already excavated has produced . . .~

Repetition is really a waste of energy. He says further on:

“A highly-trained staff is as essential to an excavation conducted by the Govern-
nient of India as to a foreign expedition, and the Archzological Department is sadly -
lacking in trained men; there are but few men in the department with experience in
digging, and the experience of those few has not been of a sufficiently high grade to
qualify them to conduct important excavations and still less to train students. It is
essential that the rising generation at least should be taught in a better school,
for this full advantage should be taken of foreign expeditions.’
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Questions have been repeatediy asked in this House, but the opinior
prevailing in the Department, apparently, is that any person who can read
and write is good enough to be a trained archeologist. They had put a
draughtsman in charge of archeological excavation and others who have
absolutely no knowledge of the subject at all. He says further on:

““An increase of staff is obviously essenfial if efficiency is to be secured, but the
prospects of training recruits are nil. firstly because the present organisation of duties
within the department makes impossible demands upon officers and secondly because
there is in the department no one capable of givilng the training.”

The other thing he criticises is that they are doing fraudulent work in
this sense: there are old buildings and they are trying to imitate by modern
work several things as if they were built about 8,000 years ago. This
attempt to reconstruct old monuments in the way they would have been
built in the opinion of the person in charge reminds me of the story about
Alberuni whom I have just quoted. There was a gentleman cailed
El Ghazanfer whe wrote the janam-patre or horoscope of Alberuni, which
I doubt whether it was prepared at the time of his birth I made a good
deal of investigation with the help of Professor Andreas and I came to the
conclusion that this person who wrote the horoscope of Alberuni did it by
retracing his steps backward: that is, he first took the events in his life
and he said: ‘‘If these are the events, then what should be his horoscope’”
and he recast the horoscope from those events of his life; instead of reading
the life from the horoscope, he prepared the horoscope from the facts of his
life. The same is really the attempt made by these Archsologists. They
are building and constructing some of the monuments by using the bricks
as if they were so many years old. An attempt of this kind is really a
frauduient attempt, and 1 will just quote a relevant passage here:

‘At Mohendjo-daro 1 examined carefully what purported to be a well preserved
private house of about the 26th century B. C. and it was only after some time that I
was able to realise that no single brick visible in it was more than five years old.
Fraudulent reconstruction similar to this, though not so thorough going has been
carried out over the whole vast site of Mohendjo-daro; it has cost and costs a large
sum of money; it is not in the interest of the layman, for of the few who annually
visit the place none examine the whole of it; for the archwmologist it destroys the vilue
of the ruin; it is not in the interest of the future generations, who want to see the
building of 2600 B. C. not of 1935 A. D., and it is useless because it is not permanent.”

They have changed the whole character of buildings at Mohendjo-daro
from 2600 years B.C. to 1935. They tried to copy out the old buildings

from memory a'one, and have put up buildings not of the type of those that
existed 2600 years ago, but of the type which exist in 1936.

Then, he says it is waste of time to do digging work, because the work
is 8o successfully copied that even the experts are deceived. This is what
he says: .

“But all thirieen excavations have been elaborately ‘conserved’ with special bricks
imitating the old so successfully as to deceive even the expert.”’ ’

Then, speaking about the quality of the work, this is what he says:

“The adverse opinion which I have formed of the excavation work done by the
Department in recent years was expressed in my covering note and was to some extent
justified by the comment in Chapter II, but while I was there concerned with the
failure of the Department to secure the necessary ground work for the archmology of
India, I have yet to make it clear that the failure has been due not only to lack of

judgment in drawing up a programme of research but to the quality of the research
done.”’
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Then, there is another passage here which says:

“But where excavations have been conducted by the regular officers of the Depart-
ment the effects of inexperience are not less marked.”

“Again, I do not propose to multiply illustrations ad nauseum, but I can say that
on almost every site which 1 have visited there was evidence of the work having heen
done in an amateur fashion by men anxious indeed to do well but not sufficieutly
trained and experienced to know what good work is.”

A person like myself or a Member of the Assembly not sufficiently
trained and experienced to know much about the subject of Archeology
will not be able to find out whether it is amateurish or professional work
that is done by the Department. So, really speaking, the whole work of
the Department is done by amateur engineers or photographers who know
nothing at all about the subject and who carry out the work without
knowledge.

Then, as regards students, he says that the present officers are mnot
capable themselves to discharge their duties, and, naturally, they are un-
able to train up their successors to any higher standards than their own.
Indeed, as regards she students it is & question of the blind leading the blind
and in his opinion the quality of the Department is progressively deterio-
rating. Therefore, he says you should take a certain number of proba-
tioners and train them properly by experienced people.

Then he criticises the annual report. He says that the annual reports
published by the Department do not really give a true picture. This is
what he says here: .

“The expensive and inaigesiible Annual Report and the equally esoteric Memoirs

are the only official issues of the Department and there is actually a ban upon its
cfficers publishing privately an account of their work.”

So, really speaking, the report they publish is not worth anything at all.

Later on he deals with the question of Museums. He says that
museums in India are not well kept because there is nobody who under-
stands how museums ought to be kept. Therefore, this Report of the
Archeological Department is the most damaging report, and the sooner we
close the Department the better it is. I am not for closing it down com-
pletely, but L suggest that either we should mend it or end it. We have
asked a number of questions about the working of this Department, but
most of these questions were put, unfortunately, on communal lines. I do
not mind whether you have more Hindus or more Muslims,--I don"t 1cind
whom you employ, but the Department should b_e really one which wili
deal with all matters relating to Archeology, and it shoula not be & mere
apology for Archeology, and nobody, who understands nothing about the
subject, should be employed in it. Sir, I think the time has come when
the Finance Member should put his foot down and see that it should not
be the close preserve for a few individuals so that pecple who don't find
.openings elsewhere might be absorbed in it and condemned persons are put
in charge of responsible work. The object shquld be to establish a particular
Department which will really lay the foundatxops for proper excavations _aqd
establish proper museums. In this case, as pointed cut in th.e Report,. it is
verv difficult to find one individual who can be eal'led an expert in all subjects.
The Report recommends that we ought to appoint an expert Adviser. I
entirely agree with this proposition, but I think this expert Adviser should
be the Director General himself. Otherwise if he simply advises and his
zeport goes to some one else who lmows nothing about the subject, he will
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be laughed at. Therefore, if you really want to keep up the Department,
I am very strongly in favour of mending it, and we ought really to appoint
an expert who knows the whole subject. He should be the Director
General himself, and under him we should have a trained staff, and then.
we should work out the whole scheme of the department. This Depart-
ment should not be run on communal lines, as it has, I claim, been hither-
to run, because it is a question of national interest, and we should entrust
this to a person who knows the subject. I do not want to go into the history
of the high appointments made in this Department because it is outside
the scope of my discussion. I am anxious that this Department should be
re-organized so that it may be a glory to our country and it cant take up the
work of excavations and museums to the greatest possible utility. If they
give up the publications of the older manusecripts, it will be much better,
because it is clearly outside the scope of the Archeological Department to
undertake the publications of these books.

So far, I have said about the Archsological Department. One word
more before I finish the Department of Education, Health and Lands.
The Central Advisory Committee for Education has been very inactive
during the whole of last year so much so that not a single meeting of the
Committee was held in the year 1939-40. After many speeches made by
me here on the floor of this House on the occasion of the Finance Bills
and otherwise, I was able to induce Sir Frank Noyce to organise this par-
ticular Committee and he agreed in the end. But, at present, this Com-
mittee is not doing the work which was expected of it, and I think we
cught to give a lead in matters of education. The Committee has educa-
tional experts from all the provinces including experts from the Government
of India, and a representative body like it ought to give a little lead in
matters of education. The question regarding the Delhi University which
I discussed a few minutes ago could have been referred to a sub-committee
to be nominated by the Central Advisory Committee. The Education
Department has got this important body and along with the Inter-University
Bureau, they have at their command two very expert bodies and they
ought to make a greater use of the opportunities which they already possess.
The Government ought to utilise the services of these experts in order to
come to the right decisions, and I am certain that these people will place
all their knowledge at the disposal of the Government of India which will
enable them tq frame a policy which will really be good to the country. I
do beseech that these services of these two expert bodies should be utilised
more freely in order to frame a sound policy.

There is the Central Library, but I think it is rather backward. We
should have a first class educational library here and Members should be
at liberty to borrow books. I would also request the Government to revive
what they used to have in the past, the system of writing memoirs on
important topics. From 1913 to 1926—I have not seen later issues— a
large number of memoranda dealing with important subjects were publish-
ed, and I know that if they asked influential men who know the subjects
well to write some important mermoirs on various aspects of education—
the compulsory primary education is a very important question, the Wardha

“scheme is a very important question, technical education is an important
question—these are matters which can be referred to a committee and
the memoirs ought to be prepared for the benefit of the provinces. I do
not want to encroach on the provinces, but we have salready given a lead
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In agricultural matters, we are doing that through the Imperial Council of
Agricultural Research. The provinces have educational experts but they
have got limited experience. Here if you have men from all parts of
Ipdla trained in the various universities, knowing the traditions of the
dlﬁe}'ent provinces and they are brought together to deliberate on any
pfar.i;'lcular problem of education, I am sure that good results will come out
of it.

I now come to the Department of Labour. I am sorry that Sir Rama-
swami Mudaliar is not here and also Sir Andrew Clow is not here, because
the first thing that I want to take up is the question of recognition of
unions.

Mr. President (The Honourable Sir Abdur Rahim): The Chair may
inform the House that Sir Ramaswami Mudaliar is unable to attend the
Assembly under doctor’s advice.

Dr. Sir Zisuddin Ahmad: I am very sorry that on account of illness
he is unable to come. I pray that he may have a rapid recovery through
the grace of God and that he may be here probably day after tomorrow.
I would like to bring to the notice of the Honourable Member a paragraph
written by the Whitley Commission about unions. The Royal Commission
on Labour said at page 518 of their report:

“The Trade Unions Act should be re-examined in not more than three years’
time; all limitations imposed on the activities of registered unions and their officars
and members should be reconsidered so as to ensure that the conditions attached to
registration are not such as to prevent any well-conducted bona fide union from
applying for registration.’

Here the Royal Commission has recommended that after a period of
three years the whole policy should be revised. In 19382, that is oight
years ago, the Executive Council passed a resolution that communal unions
ought not to be recognised, but eight years have passed away and many
things have happened. The whole political fabric has altered and i think
the time has now come when we ought to recommend to the Government
of India that, as recommended by the Whitley Commission, they ought to
reconsider their entire policy with regard to the recognitior of unions. In
this connection, I should like to state that there are certain predilections
in India, which I call an Indian fiction. There is an academic fiction,
ramely, that every student must complete 75 per cent. of the lectures and
even though he has attended 74'9 per cent. of the lectures, that won’t
do, and the candidate cannot appear in the examination. Another fiction
is that ticketless travel should be made a cognisable offence. That is the
hobby of the Indian Railway Conference Association. Similarly, there is
the bugbear that communal unions should not be recognised. This I call a
trade fiction, in the same way as I call the other one an academic and
Railway fictions. So many things have passed since they passed this
Resolution that it is now high time that they reconsidered the whole sub-
ject. In 1932 nobody recognised the Muslim League and that its voice
impressed few persons. But now the position is very different and the
political conditions have altogether changed. Afier the passing of the 1935
Act there has come the Provincial Autonomy and there is a change in the
meantality of the people. Therefore, whatever was true in 1982 is certainly
not true in the year 1940, and according to the recommendation of the
Whitley Commission itself it is very desirable that this revision should be
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made. I have studied all the leading reports of the International Labour
Office and we find that in every country communal unions are recognised,
there is no bar against their recognition. But it is one of the 1d10syncmmes
of India that we must have this restriction, K which does not exist in any
other country of the world, and this I call a labour fiction, in the same way
88 1 call the academic fiction in the case of boys who must attend 75 per
cent. of the lectures and nothing less.

Mr. President (The Honoursble Sir Abdur Rahim): Is the Honourable
Member concluding his speech now?

Dr. Sir Zianddin Ahmad: No, Sir. -

Mr. President (The Honourable Sir Abdur Rahim): He can continue
his speech next day.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 27th March, 1940.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064



